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COUNCIL OF STATE
Wednesday, 2%nd March, 1944

ft ’
The Council met in the Council Chamber of the Council House at Eleven of

the Clock, the Honourable the President in the Chair.

MEMBER SWORN:
. The Honourable Sir Olaf Kirkpatrick Caroe (Secretury, External Affairs

Department). *

QUESTIONS AND ANSWERS
C ir c u l a t i o n  o f  C u r r e n c y  N o t e s  a n d  M e t a l  C o in s

192. Th e H onourable M e . HOSSAIN IMAM : Will Government lay on the
table a statement of increase or decrease in circulation between 30th June (or Sep
tember), 1939, and 31st Deeember (or March), 1943, of the following :

(♦) currency notes, (ii) standard Silver rupees, (Hi) currency notes of one*
rupee, (iv) small coins and (v) new rupees ? , '

T h e  H oi*8URa b l e  M r . C. E. JONES: (i) The information as regards
currency notes can be found from the weekly accounts of the Issue Depart
ment of the Reserve Bunk of India which are published in the Gazette of India.

(Hj It is not known how many standard silver rupees were in circulation
on the 30th June (or September), 1939, and in any case standard silver
rupees are no longer legal tender.

(Hi) and (v) As I have informed the Honourable Member on two previous
occasions when replying to his questions, lio distinction is maintained in the
accounts of the Reserve Bank between silver rupees and one rupee notes.

(iv) T#e information regarding small coins is not available.
T h e  H o n o u r a b l e  M r , HQSSAIN IMAM: Will the Honourable Member

state how many standard silver rupees have been withdrawn from circulation?
T h e  H o n o u r a b l e  M r . C. E. JONES: I have not the information. Sir.
T h e  H o n o u r a b l e  M r . HOSSAIN IM AM : W’ill the Hongurable Member

lay on the table the information because it is covered by the question which
refers to increase or-decrease in circulation? It will be a decrease in circulation.

T h e  H o n o u r a b l e  Mr. C. E. JONES: I do not know whether the informa— 
tion can be obtained but I will consider the matter. ,

P r o g r e s s  o f  N a t i o n a l  S a v i n g s  D r i v e ?

193. The  H onourable Me. HOSSAIN IMAM: Will Government state the
Monthly returns received from the Provinces regarding the progress of National
Savings drive, the commission paid in each Province up to date and its overall pro
portion to the total amount of loans Subscribed ?

T h e  H o n o u r a b l e  M r .  C. E. JONES: From the reference*in this question
to commission I have assumed that the Honourable Member desires informa
tion as to the progress of sales of National Savings CertScates only, since
commission is not paid in respect of any other form of investment. *

I lay on the table a statement showing the figures by provinces of monthly
sales of National Savmgfif Certificates from October, 1943, when thev were
first introduced till the end of January, 1944. '

The Central scheme of authorised agents has not yet been adopted by every
province, nor has sufficient time elapsed to permit of the full development of
the scheme in those provinces where it has already#been started Under the
scheme commission is payable only in respect of sales of certificates through
the duly authorised agents and even then only to such agents as desire it
Figures of the actual payments of commission in the provinces are not yet
available, but since the rate payable is 4 annas on each Rs 10 certificate
i.e.. per cent, of the investment, it is clear that the actual payments wir
bear a much smaller percentage than this to the total investments in thes*
certificates. ■

( 447 ) A



Tiik Honourable Mr. HOSSAIN IMAM: Is the Honourable Member*in a SSSLfSZ? Go,ernm“ t *“ P M i «  . eligible for OTpbym.nt . .  

C' E' J0NES Th*‘  “ »t*er. Sit. left to the di*cretion of Provincial Governments.
The H onourable M r. HOSSAIN IMAM: Will Government like to lay 

down some instruction for this purpose?
Gov«™m7 r ,lT LE Mw u - E--TONES: We prefer to leave it to the Provincialvjo^rnments who work the scheme.
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» STATEMENT
e8 of monthly sales of National Savings CfriificaHs {From October, 1943 to January 1943).

___________ __ ______________________________  (In thouaandrof Rupees).

October November December January Total.Province

Ajmer-Merwara . .
Assam . . . .  
Baluchistan . . .
Bengal . . . .

. B i h a r ................................
/Bombay . . . .
* Central Provinces and Berar 
vCoorg . . . .  
Delhi . . . .  
Madras . . . .  
North-West Frontier Pro

vince.
Oriasa . . * .
Punjab . . . .  
Sind . . . .  
United Provinces . .

Total .

32 17 15 12 76
1,40, . 1,2ft 1,81 1,27 5,73
1,10 2,07 • 77 1,14 5,08
1,86 5,78 3,51 4 ,7* 15,86
1,93 3,82 13,39 32,63 51,77

13,06 14,68 ’ 11,65 11,83 61,72
4,71 15,27 32,43 34,30 86,71

9 2 4 1 16
94 1,27 1,21 2,93 6,35

21,62 40,54 57,40 28,34 1,47,90
17 92 2,02 1,40 4,51

0
3 15 39 1,09 1,66

3,71 8,76 8,97 11,30 32,74
1,60 2,44 2,55 3,77 • 10,36
4,07 7,98 8,39 8,47 28,91

57,11 1,05,12 1,44,68 1,43,31 4,50,22

A m o u n t  s p e n t  i n  b u i l d i n g  A c c o m m o d a t i o n  f o e  A r m e d  F o r c e s .
194. T h e  H o n o u r a b l e  Mr. HOSSAIN IMAM : Will Government lay on the 

table a statement of the approximate amount spent in building accommodation in 
each year, including 1943-44, separately for (a) Indian personnel, (6) British Empire 
Armias and (c) U. S. A. Forces i

T h e  H o n o u r a b l e  M r . G. E. JONES: The information asked ’for is not 
avai .able and its collection would involve an amount of time and labour that 
would not be justified in wartime.

T h e  H o n o u r a b l e  M r . HOSSAIN IMAM: Do not Government keep, any 
accounts of reverse lend-lease?

The H o n o u r a b l e  M r . C. E. JONES: Not in the detail in which the 
Honourable Member wishes to have it. We are compiling, although somewhat 
in arrear, figures of expenditure on capital construction works of all kijids for 
the U.S.A.* Forces. But we have not the full material here for breaking it 
down under the separate categories of residential accommodation, bartracK 
accommodation and other kinds of works. For example, if an aerodrome is 
constructed and we know  ̂here that it costs Rs. 25 lakhs, we do not know 
how* much of that Rs. 25 lakhs is spent on runways, on roads, on control 
buildings, on residential buildings, on barrack accommodation and so on. That' 
infonnation will be available with the individual Commands, but to collect is 
all and consolidate is after picking out the amounts actually spent on build
ing accommodation would involve an unduly heavy burden.

T he H onourable Mr. HOSSAIN IMAM: Will the Honourable Member
give us the figure for all the building works for reverse lend-lease?

T he H onourable Mr. C. E. JONES: Again, Sir, it depends on what you 
mean by building works. Take air fields, which account for the largesfl 
amounts. The amount spent in 1942-43, was Rs. 7,91,00,000. How much of 
that has been spent on rim ways, on roads, and on buildings of various kinds 
we do not know, and if seems rather unnecessary for the purpose of compiling



the broad figures for reciprocal lend-tease to have those details here, while to 
call for them would involve a considerable amount of labour. For 1942-43, 
which is the first year in which any large expenditure on construction works 
emerged, the actual figures were:— - .

Bs.
Airfields . . . 7,91,00,000
Other works . . . 65,00,000

% . -■ -— -..
Total 8,66,00,000

QUESTIONS AND ANSWERS 449

Age L im it  for R ecruitm ent  in  th e  Su bordinate  B ank s  of P. & T. Of fices .
195. T he H on o u ra b le  Mr. HOSSAIN IMAM: (a) Will Government state 

the age limit fixed for recruitment in subordinate services in Posts and Telegraphs' 
Offioes?

(b) Is it a fact that the age limit, is much lower in the Posts and Telegraphs 
Department than in the Bailway and Provincial Government ’Offices ? If so, 
what are the reasons?
K (c) Will Government state how many vacancies reserved for Muslims remained 
unfilled in the last 3 years for want of Muslim candidates ? ',

(d) Is it a fact that the age limit for Scheduled caste people has been raised ?
(e) Do Government propose to raise the age limit similarly for Muslims also 

to enable them to secure their full quota, if not, why not ?
• T h e  H o n o u r a b l e  S i r  MAHOMED USMAN: (a) The maximum age limit 
up to which candidates can be employed in the subordinate services is generally 
25 years. The age limits prescribed for recruitment examinations which are 
held for the selection of candidates for clerical posts are—  " •—

19—24 for the Schedule Castes;
19—22 for Muslims and other Minorities; and
19—21 for others.
(b) Government have no complete information. It is understood that the 

limits prescribed vary in different Departments depending on the requirements 
of each.

(c) The information required is not readily available and cannot be collected 
without an expenditure of time and labour not justified in war time.

(d) Yes. . ^
(e) The age limit for Muslims has been raised to 22 years since last year 

and it is as yet too early to judge the results of this measure. *
„ T h e  H o n o u r a b l e  M r . HOSSAIN IM AM : When will $ie Government be in  

a position to state whether further increase should be given or not?
T h e  H o n o u r a b l e  S ir  MAHOMED USMAN: I have no. objection to consider 

the question. ' '
D i s m i s s a l  o f  Mr. E. M. K h a n ,

196. T he H onourable Mr. HOSSAIN "-IJIAM: (a) Is it a fact that one
*Mr. E. M. Khan whcf was Inoome-tax Officer at Gaya has been dismissed from 
service ? ~ .

(6) Is it a fact that the Federal Public Service Commission held that the enquiry 
against Mr. Khan was vitiated by reason of the (t) vagueness of the charges, (it) dis
regard of the rules governing the enquiry, (tit) biased character of the evidence 
or (tv) other defects ?

The H o n o u r a b l e  Mr. C. E. JONES: (a) Yes.
(b) Certain defects in the proceedings were pointed out by the Federal 

Public Service Commission but in spite of them the# Commission held that the 
main charge justifying dismissal from service was proved.

T h e  H o n o u r a b l e  M r . HOSSAIN IMAM: Is the Government aware that 
there was one preliminary order of the Federal Public Service Commission 
asking for a fresh enquiry?

T h e  H o n o u r a b l e  M r . C. E. VTONES: I  can assure the Honourable Member 
that the most important and most serious charge was held by the Public 
Service Commission to be proved by adequate evidence of reliable witnesses 
•who had remained unshaken, in cross-examination, and must be regarded as

a 2



having been conclusively proved even if* everything of defective or irregular 
character were excluded from consideration. This alone in the opinion of the 
Commission justified the penalty of dismissal. •

X he  H onourable Mr. HOSSAIN IM AM : Is the Government aware that the 
requirements of the Service Rules have not been complied with?

T he H onourable Mr. C. E. JONES: I  have noth ing to  add to w h a t I
have already stated.
REMARKS OF THE CHIEF JUSTICE OF THE CALCUTTA H lGH  COURT REGAHDJNa 

PROSECUTION FOR PETTY CASES OF BRIBERY.
197. T h e  H o n o u r a b le  Mr. KUMAR SANKAR RAY CHAUDHURY : Has 

the attention of Government been drawn to the remarks made recently by the Chief 
Justice of the Calcutta High Court that Ally petty cases of bribery were brought to 
Court, in connection with a revision petition filed by one Ganendra Nath Ray against 
his conviction for bribery by the Chief Presidency Magistrate of Calcutta ? If so, 
what steps do Government propose to take in the matter ?

His E xcellency the  COMMANDER-IN-CHIEF: The answer to the first 
part of the question is in the affirmative. As regards the second part, Govern
ment are aware of the widespread evil of bribery and corruption in War, 
Supply and Railway' Departments and have created a Special Police 
Staff “to deal with it. That Staff investigated 429 cases upto the end of 
1048 Many of these cases involved bribery on a large scale accom
panied by considerable cheating of Government. The instructions to the Staff 
arc to concentrate on the more important cases and to prosecute the more 
senior officials who may be involved. Two Special Tribunals have been set 
up for the 'more* speedy trial and more effective punishment of cheating, bribery 
and cognate offences and a third Tribunal will be set* up shortly.
A c t iv it ie s  o f  t h e  F r ie n d s  A m b u l a n c e  U n it  o f  B r it is h  Q u a k e r s  in

F a m in e  - s t r ic k e n  A r e a s .
198. T h e  H o n o u r a b le  R a ja  YUVERAJ DUTTA SINGH : Is it a fact that 

the Friends Ambulance unit of British Quakers is working on relief and rehabilitation, 
with Indian, British and American groups in famine-stricken areas in India ? If so, 
will Government? make a statement of their activities ; and also state what amount 
of financial and other forms of assistance have been offered by different organisations 
and groups in the United States of America for the relief of distress in this oountry f

T h e  H onourable S ir  JOGENDRA SINGH: The reply to the first part of 
tb6 question is in the affirmative. As regards the second part the Government 
of India have no definite information.

G e n e r a l  E le c t io n s  of t h e  Ce n t r a l  L e g is l a t u r e .
199. T h e  H o n o u r a b le  R a ja  YUVERAJ DUTTA SINGH : Is it a fact that 

Government are going to hold the General Elections of the Central Legislature some 
time this year ?

T he H onourable S ir  MAHOMED USMAN: The question depends entirely 
on whether His Excellency the Governor General effects a further extension ot 
the life of the existing Chambers, and I am not in a position to anticipate the 
decision at which His Excellency will arrive.

M in e r a l  a n d  Ch e m ic a l  P r o p e r t ie s  o f  t h e  R iv e r  G a n g e s .
200. T h e  H o n o u r a b le  Mr. G. S. MOTILAL : Is it a fact that water of the 

river Ganges has been examined by Government ? If so, has it been found to 
contain some mineral and chemical properties which make it superior to the water . 
of other rivers ?

T he H onourable S ir  JOGENDRA SINGH: The water of the river Ganges 
was examined by two officers of the Public Health Department of the United 
Provinces^ in 1928. According to their finding there is no evidence to show that 
the mineral and chemical properties of this water are in any way superior'to 
those of the water of other rivers. •

T he H onourable M[r . G. S. MOTILAL: Has Government ~aiiy other
information on the subject?

T h e  H o n o u r a b le  S ir  JOGENDRA SINGH: I would refer the Honourable 
Member to the Indian Journal of Medical Research, Volume 26. An enquiry
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. was conducted by Dr. Saranjam Khan and Dr* Mahendra Nath Grewal and 
they discovered that cholera germs did not survive longer than 4 hours in the 
river waters. For further information I would like him to study their findings.

G anges W a ter  a t  R ish ik e sh .
201. T h e  Honoubablb M e . G. S. MOTILAL : Is it a fact that germs do not 

breed in the Ganges water collected at Rishikesh ?
T he H onourable S ir JOGENDRA* SINGH: No actual examination of the

Ganges water at Rishikesh has been made but samples of water collected at
Hardwar during the Kumbh Fair of 1938, were found on examination to contain 
cholera vibrios. > '

* - ,
THE INDIAN MERCHANT SHIPPING (AMENDMENT) BILL.

T he H onourable M r . HOSSAIN IMAM (Bihar and Orissa: Muhammadan): 
Sir, before we proceed with the business of the House, 1 request you to allow 
me to move my Bill before the Resolutions, because it is such a small but 
important measure. I will not take more than two minutes,* Sir.

T he H onourable the PRESIDENT: I think your request is reasonable.
Why I allow you to move this Bill now is because I feel that today’s business 
is very heavy and this Bill will not be reached. But it should not be made a 
precedent for future requests. I will allow you. ^

T he H onourable M?r . HOSSAIN IM AM : Sir. I rise to m ove:
“ That the Bill further to amend the Indian Merchant Shipping Act, 1923, as passed

* b y  the Legislative Assembly, be taken into consideration.'’
It is a very simple Bill. It does noVask for any revolutionary or fundamental 

change. What it proposes to do is to ask that the shipping companies’ should 
pay compensation for delay in the same ratio as the fare charged by them. 
The deck passengers usually pay a small amount and therefore the payment 
to them of Re. 1 per day for the delay is perfectly reasonable. But cabin 
passengers who pay a much higher fare should not be treated in the same 
manner. It is really a kind of compensation paid by the carrier for his failure 
to give accommodation. The Bill therefore provides that cabin passengers 
should be paid at the rate of Rs. 3. Sir, I move. *

T he H onourable M r . R. H . PARKER (Bombay Chamber of Commerce): 
Sir, I wish to draw attention to one point in connection with this Bill, and 
that is, that in the ordinary course it will result ip increasing fares *

T he H onourable M r . R. N. BANERJEE (Indians Overseas Secretary): 
Sir, there is only one point connected with the Bill about which I need say a 
word or two. The present war conditions, Sir, are not quite suitable for enforc
ing the amendment which this Bill contemplates. The Select Committee there
fore accepted the suggestion made by Government that the Bill should be 
brought into force on such day as Government might notify. I would, however, 
like to give an asssurance to the House that GQvernment wouH not eause any 
undue delay and* would give effect to the Bill as soon as the abnormal condi
tions in which we are living now terminate.

The motion was adopted.
Clause 2 was added to the Bjll.
Clause 1 was added to. the Bill.
The Title and Preamb’e were added to the Bill. ♦
T he H onourable Mr. HOSSAIN IM AM : Sir, I move:
“That the Bill, as passed by the Legislative Assembly, be passed."
I am grateful to the Government for the assurance which they have given 

that this (Bill will be piven affect to as soon as posjble.
The Motion wasrf adopted. .
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RESOLUTION RE PERMANENT EXCHiiNGE VALUE 6T  THE RUPEE.

T he H onourable Mr. HOSSAIN IMAM (Bihar and Orissa*: Muhammadan): 
Sir, I move that: —

“ This Council recommends to the Governor General in Council that a Committee con- 
iiiting of members of the Central Legislature, businessmen and agriculturists be formed



[Mr. Hossain Imam.] , 
to recommend a suitable permanent exchange value of the rupee to help the agricultural and 
industrial rehabilitation of India in the post-war period.”
*. Sir, it will be said by many that it is an inopportune moment for me to bring 
forward a Besolution of this character. This is the usual excuse for inaction 
brought forward by the people in power when they wish to oppose any kind of 
action. I, Sir, have not recommended any special ratio for the consideration 
of the House. As a matter of fact I had given notice of two Resolutions on the 
subject: in the other one I had recommended a certain ratio*; but 1 then thought 
that it would be better and more proper for me to leave tl̂ p decision in the hands 
of a competent Committee to decide rather than force a direct issue on what 
should be the exchange ratio for India.

Mr. President, you are aware that after the close of the last Great War there, 
was chao6 in the whole of the world. Every country wanted to have advantages 
of exchange manipulation and thereby defeat international trade and give support 
to its own industries. Economic nationalism is one of the latest developments 
of the twentieth century. In the nineteenth century, Sir, the position was 
different. Then there were only a few industrial nations and the other nations 
could not help being exploited. They, did not know their own rights. They did., 
not realise their own ̂ possibilities and therefore there was an equilibrium. TEe 
world was divided into two kinds of divisions: one, producers of raw mateiials; 
the other, producers of manufactured articles. But that condition, Sir* is slowly 
changing. Every country is now anxious .to become industrialized and to stop* 
as much exploitation as it possibly can do. In order to guard against the deve
lopments which took place after the first Great War both the major nations of 
the world, I mean His Majesty’s Government and the Government of the* 
United States of America, are taking steps t̂o check this kind of unilateral action.
A United and Associated Nations Stabiliziation Fund has been put forward by 
the United States and His Majesty’s Government has placed prppoaals for an 
International Clearing Union before the world. We do not know, Sir, when 
these things will take final shape; but one thing is certain in Which both the 
proposals are agreed. They both condemn—one forcefully, the other a little 
lightly— the prospect of unilateral actions by individual nations to manipulate 
their own exchanges in their own way. It is therefore in the fitness of things 
that before the proposals take a definite shape, if India is to have a rational 
exchange it must do something before these agreements come into force. After 
these agreements come into force you will not have liberty of action to mani
pulate your exchange for the betterment of the producers. It does not matter 
whether it is the agricultural producer, or industrial producer, the producer 
will not have the advantage of a rate of exchange based on his requirements 
because of the draw-back—I was tempted to say sanctions—provided in these 
two proposals. I would like, Sir, the House to realise what Ms the condition 
in which we are at the present moment. I may be excused for saying that we 
have a temporary exchange measure. The present exchange which has been' 
forced on India in the teeth of vehement opposition from almost all parts of the 
country was said to be a temporary ̂ ne a sure. In the preamble to the Reserve
Bank x c t, Sir, it is stated: —

“ Whereas in the present disorganisation of the monetary systems of the world it is not’, 
possible to determine what will be suitable as a permanent basis for the Indian monetary 
system...............M ^

Again the report of the Jjjgint Select Committee said : —
"In  accepting the provisions o f these clauses we have read them together with the pre

amble and have accepted the conclusions of the London Committee which we think it advisable 
to restate :— ^

‘ In the prevalent state of monetary drorganisation throughout the world, it is impossible* 
to incorporate in the Rill provisions wmfch would necessarily be suitable when monetary* 
systems generally have been recast and stabilised. In these circumstances we consider that 
the only sound course for India is to remain on the sterling standard. On this basis the*
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•This Council recommends to the Governor General in Council to take steps to fix the' 
exchange value of the rupee at about rupees four a dollar.



PERMANENT EXCHANGES VALUE OF THE RUPEE
exchange obligations incorporated in the Bill must nece<parily be in accord with the rupM 
Herling ratio existing at the time when the Hill is introduced. This statement does not, 
however, imply any expression of opinion on the part of the Committee on the merits or 
demerits of the present ratio. The ratio provisions in the Bill are designed to make it 
clear that there will not be aay change in the de facto situation by the mere coming into 
operation of the Reserve Bank Act’ .’ ’

This was the decision, Sir, of the Lonc^pn Committee %n the Reserve Bank 
which sat during the time of the Round Table Conference.

We,’ Sir, agreed to this provision in the light of the statement which I have 
read out of decisions of the London Committee and it speaks something for the 
Government of India's care for Indian conditions that we passed through every 
kind of conditions, worst depression and partial recovery and yet nothing was 
done to find a permanent basis for exchange. I have emphasized the facF that * 
the present ratio is only temporary and was never meant to be. permanent but 
if the international agreement is made we will be faced with a fait aficompli and 
forced to remain on thi6 unnatural, unscientific and harmful ratio which was- 
only placed as a temporary measure. • .

Now, I should like the House, and the Government to understand what are'
' the implications of exchange ratio in the present world. The exchange ratio* 
is not only to regulate the volume of trade of one country with another, or, in' 
the more restricted sense in which the Government looks upon the subject, as ct 
means whereby their budgetary position may be righted; that is a very minor- 
function of the exchange. The real and the requisite function of the 
exchange rate is to establish a price structure which would be to the advantage* 
of the producing classes. A Government, if it were based on the Soviet prin
ciples, would not be hampered by exchange restrictions or exchange ration 
because then there would be only one authority which' would deal in foreign 
exchange, and that would be the Government. Therefore, it is not a question* 
of any great importance to a socialistic form of government. It would not be- 
of very great importance even in a national-socialist economy of the type which* 
they have in Germany, because there again the State, by means of different 
values of different kinds of currency—they had ‘ ‘blocked'’ Marks and other 
kinds of. marks— , can maintain a high price level inside the country and at* 
the same time have a constant exchange ratio. But in a so-called democratic 
country like India— (Interruption)— , At the present moment trade is really- 
controlled by the State, but even the State works through so many channels- 
that its control becomes partly ineffective. I wTas mentioning that the present* 
Government of India, which is neither national nor democratic, and wh'ch has- 
not the advantage even of full autocracy, is singularly inapt in proceeding to* 
deal with difficult problems. It wants to shelve as many things as it possibly* 
can, because it is afraid that if it takes any new line of action it may come into* 
conflict with the vested interests oMCngland—or, for the mattar of that, of the* 
British in India.

I 'have placed this proposal before the House for. its consideration whether 
it would not be better that before an international agreement is arrived at we 
should fix an exchange ratio the primary object of which would be to help the 
producer in getting a fair price for his produce. In the present condition it was 
difficult enough to give protection to every kind of production in the country 
but in future it may be impossible. Some of the industrial products w^re pro
tected, but most of the agricultural products were not protected. With the 
exception of a small measure of protection given to# wheat, all the other com
modities had to go down to the price level which an imported commodity com* 
manded. This in other words means that the price structure of production is 
fixed by the availability of competitive goods from outside the country and theiiQ 
selling prices in India. Now, if you give nn exchange rate which is unfavourable 
to us, the result would be that our agriculturists would be compelled to live- 
under the same uneconomic price irl which they were living during the depress 
eion period of 1931 to 1985. That was the worst period.

I would like the House to remember certain facts. The first whfch 1 wish 
the House to note is that Australia devalued its popnd by 25 per cent, after



1931. \ou should remember that Australia is a member of the Commonwealth 
of the British Empire. And \et it has reduced its ratio in terms of sterling, 
which has depreciated the currency by 25 per cen^., whereas we unfprtunate 
people have appreciated our currency by 16 per cent, from the ratio which pre
vailed before the Fir^ World W ar. Jhen we were on la. 4d, and now we are on 
1*. tkf. »

Tm  H okpdbable  the  PRESIDENT: When did it appreciate?
The H on ou rab le  Mb. HOSSAIN IMAM: You, Sir, know the whole story.
T he H onourable th e  PRESIDENT : I know the story very well, and there

fore I want to correct you. That is why J ask the question.
* T he  H onourable Mr. HOiSSAIN IMAM: I was careful to*say “ the ratio 

before the Firs’t World War '. I did not refer to the interim period, because 
then we had the Hilton Young Commission and all those troubles. The exchange 
value came down from 2a. 8d. to 2a. and then to la. 6d. It is a very long 
story, and not very edifying or creditable to the British Government.. .

T he H onourable the  PRESIDENT: All I can say is that you have not read 
or studied the report of the Currency Commission.

T h e  H o n o u r a b le  Mr. HOSSAIN IM AM : I should like to stress the fact that 
no country has appreciated its currency since 1913. No coXintry has appreciated 
its currency from what it was before the First Great War except India. This is 
the only country in the world which has appreciated its currency. And I should 
.also like the House to remember that the strongest country in the world, the 
United States of America, depreciated its currency in terms of gold by 40 per 
cent, in 1933. The New Deal of President Roosevelt was based on the deva
luation— or reduction of the gold content, as they call it in America—of the 
dollar.

Now, that actiffh was taken by those national Governments in order to have 
a stable and economic price structure for the whole country. The po'nt which 
I  want to stress is that even the smallest agriculturist and the meanest labourer, 
the peasant and the worker, are dependent on the exchange value of the coin 
o f the realm. I will just give you one instance which will illustrate my point. 
Even the smallest agriculturist has to provide himself not only with foodstuffs

* but with other necessaries of life. Now, in order to buy the other necessaries 
of life he has to part with a portion of his production. The smaller the amount 
which he gets for his production, the larger will be the amount of production 
which he will have to sell. For instance, if he has to get clothes, and if he 
«ells one maund of rice at Rs. 3, naturally he w’ill have to sell one maund in 
order to get clothes worth Rs. 3. But if he can get for a maund of his rice the 
amount, of Rs. 5' the result will* be that he will have to dispose of only 24 seers 
of his produce. So, to that extent he will benefit by the exchange ratio. I am 
afraid that the yard-stick with which Government measures the requirements 
o f the agriculturists is defective, 1931-35 was a period of greater depression for 
agricultural produce than for manufactured articles. If and when an equilibrium 
is established, we wish it should be established from*the standard o f time when 
both were in a prosperous 'condition,—I mean before this la. 6d. came into 
effect, ue. ,  1926. I prefer to take the statistics of 1923-25 prices because that 
was the time when von had a stable relationship between primary products and 
manufactured articles. I Wo not wish to bind either the Government* or the 
House to any definite proposal as to what should be the suitable rate of exchange. 
I simply wisb to emphasise that the present rate of exchange is temporary and

*  ^that in the future you will not be permitted to manipulate your exchange/ The 
present is the only time when j*>u are free and are not bound by any agreement 
or any international treasure to change vour exchange value of the rupee. I  
would further remind the House that during the currency of this war England 
'has depreciated the sterling in terms of the dollar. The value of the dol1*r 
lias appreciated in terras of sterling during the war. We will be told that as
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the sterling has depreciated, that advantage baa, been passed on to us. I admit. 
But— that is a very big ‘but'— the ancient impediment in our way of Is. 6d. 
still stands. The one excuse which Government have had in the past was 
theis large sterling commitments which they used to trot out, and say that if you 
depreciate the currency, th e  result would be that the G o v e rn m e n t  expense would 
mount up. Even that has disappeared to a la*-ge extent. Indeed, Government 
have no fair excuse for withholding consideration of the position. It may be 
said that this is. not the lit time to' consider the exchange ratio because world 
conditions and world prices are very unsettled. 1 would concede that that might 
be possible. But there is no reply to the question how we will be free, when 
these agreements come into effect and we are faced with the united opposition 
of the rest of the world against any unilateral action of ours. I think the world 
will be justified in condemning the action of the Government of India in trying 
to have an advantageous rate of exchange after everything has been stabilised 
at a certain level. It is in order to avoid that criticism of disturbing the world 
equilibrium and interfering with any fixity of exchange which will become almost 
sacrosanct that I am urging this proposition now,> We would not Have that 
freedom if these agreements come into effect. I therefore command this Resolu
tion to the acceptance of the House.

The H onourable Rai B ahadur SRI NARAIN MAHTHA (Bihar: Non- 
Muhammadan): Mr. President, I wish to offer my support to the Resolution 
so well mov?d by my esteemed friend, the Honourable Mr. Hossain Imam. The 
Honourable mover has very rightly abstained from suggesting a definite exchange 
ratio and felt that this should be left to a Committee of experts and a Committee 
of wrell-informed people who may do so for the consideration of Government 
after having reviewed all facts connected with this matter. The Honourable 
Mr. Hossain Imam also referred to industrialisation and to the very natural 
effect of rupee exchange on this. We, as a* people in India, are looking forward 
to political emancipation and we are also looking forward to economic regenera
tion.. We are further looking forward to the industrialisation of this fcountry. 
Beneath all this certainly there is an under-current of the value of the rupee 
and I feel reminded of the division that the famous writer, Victor Hugo, made 
of the things we look at. He divided the universe into two parts, the te^th 
and the grass. He said either you must grind or be ground down. »We have 
now for a long time been in the latter category and although we do not wish to 
rise up to grind down others, we certainly want to prevent the forces that grind 
us down. It is in that spirit that 1 welcome this Resolution, and particularly 
the abstention which Mr. Imam has made from imposing any suggestion, that 
may prejudice the Committee when it i^recommending. I hope that this Reso
lution will be welcomed by Government, and that they too wrilUthink it necessary 
to have the proper advice of those who may be* considered well-versed on a sub
ject of this kind. .

The H onourable Mr P. N. SAPRU (Unitei Provinces Southern: Non- 
Muhammadan) : Mr. President, at first sight the Resolution looks rather pre
mature, for it may well be said that we do not know what the conditions in the 
post-war world will be. We do not know at the present moment what the 
economic organism of the post-war world will be. But if one examines the 
Resolution of Mr. Hossain Imam a little closely, o#ne will find that the actual 
suggestion that he has put forward is not a very unreasonable one. Wh^t he 
wants is that the Governor General in Council should appoint a Committee 
consisting of members of the Central Legislature, businessmen and agr’culturists, 
to recommended a suitable permanent exchange ratio. That is to say, he wants 
the question of a suitable permanent exchange ratio to be taken into considera
tion at this moment. He wants thought and attention to be devoted to that 
question now, so that we may have something to go upon in the post-war world. 
I do not understand him to say that the ratio^I hope he will correct me—should 
be fixed without investigation immediately.
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The H onourable Mr. HOSSAIN IM A M : No. *
The H onourable Mr . P. N. SAPRU: His suggestion is nothing more than

this, that the question what the permanent ratio should be investigated by publie 
men, by businessmen, by agriculturists, by economists, and I hope repre&nta- 
tiveis of labour will also be included in the Committee. ,

The H onourable the PRESIDENT: May I enquire if there is anything like 
a permanent exchange in the world? ‘

The H onourable Mr. P. N. SAPRU: Your question i6 a right one. What
he wants is to find out at what level can the ratio, having, regard to all the
conditions that prevail, be stabilized as far us possible.

The H onourable the PRESIDENT: That is not the spirit of the Resolution 
before us.

The H onourable Mr. P. N. SAPRU : The Honourable Mr. Hossain Imarm 
will correct me if I am wrong. But I do not understand the wprd ‘permanent' 
to mean that it is fo be a sort of immutable ratio. It is not to be a sort of law 
of the Modes and1 the Persians. Of course the ratio will depend upon the condi- 
tdong-  1 * t

Th e 'H o n o u r a b l e  the PRESIDENT: Mr. Hossain Imam did not argue in 
that wav. I listened throughout with great respect and# consideration because 
I was a member of the Royal Exchange Commiss’on. He was all the time 
talking of introducing a permanent ratio.

The H onourable Mr . A. Z. M. REZAI K ARIM : Is it in order for the 
Honourable Member to explain what he meant by the word “ permanent"?

The H onourable Mr. P, N. SAPRU: My support of his Resolution is condi- ' 
tional on the interpretation that I have put upon the word “ permanent’ ' end 
that interpretation has not been disputed or challenged by the Honourable Mr. 
Hossain Imam. "

The H onourable M r. HOSSAIN IMAM: May I explain? What I meant 
was that the present  ̂ratio has been said to be a temporary measure. A 
temporary measure should not last for 11 years. Therefore I want something 
which will not be of that nature. It may be permanent, it may be temporary* 
it may be anything; but it should not be temporary.

The H onourable M r. C. E, JONES: ]t is a new interpretation of the word 
“ permanent” , Sir.

The H onourable Mr. P. N. SAPRU: I am sure that Mr. Hossain Imam 
does not want a forced ratio. He wants really a natural ratio to be worked 
out or discovered by a committee of experts and that is the spirit of his Resolu
tion. The word “ permanent”  mean* i& his vocabulary “ suitable*’ . H e wants, 
if 1 may put it like this, a sort of depreciation of the currency. He is rather 
worried over the inflated currency today. He wants currency to be depreciated,, 
so that wages may rise in proportion to prices. If agricultural prices rise, the 
result will be that the agriculturist will be able to buy industrial, goods and they 
will have more markets found for them. It is these considerations which have 
induced him to suggest not that a permanent ratio should be fixed immediately 
without careful consideration, but that a sort of Currency Commission such as 
was appointed in 1920 and of which you were an honoured m em ber should be  
set up. With these reservations and understanding the Resolution in the light 
of, the observations that I ljave made, I support the Resolution.

The H onourable Mr. A. Z. M. REZAI KARIM .fEast Bengal: Muham
madan): Sir, I had no intention to take part in the debate today. But the 
look of cynicism that is apparent on the face of the members sitting opposite 
to U6 has provoked me to get up and address a few words in order to appreciate 
what tthe Resolution is. I am afraid there has been some misunderstanding 
with regard to the literal significance of the Resolution. I would suggest to 
the Honourable mover of this Resolution that probably it will be better under
stood if the word “ permanent” is dropped and “ suitable" only is retained.

Thb H onourable M«. HOSSAIN IMAM: I have no objection, Sir.
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The H onourable Mr. A. Z. M. EEZAI KARIM: The idea of the Honour
able mover seems to be this, that in post-war conditions the greatest trouble 
will be the adjustment of the economic relation between the different countries 
of the world and, &s it has always happened, whoever maj* be the exploiter in 
most cases unfortunately this country has been the scape goat; and in order to^ 
save this country#from the same unfortunate position again it is suggested that" 
a committee of all round talents should sit down to devise ways and means by 
which a suitable value of the rupee may be fixed.

The H onourable the PRESIDENT: Do you think this is the appropriate
time?

T iie H onourable Mr. A. Z. M. REZAI KARIMt: Unless you start sitting 
now, if the war ends, within one year, you will be without any ̂ ata before you.

.The H onourable the PRESIDENT: Other more important countries have- 
not even given*a thought to it.

The H onourable Mr. A. Z. M. REZAI KARIM: Unfortunately before me- 
there are two proposals already, one from the U. S. A. and another from the 
United Kingdom. I am not prepared to agree that no country is thinking of 
this problem. It is only this unfortunate country which is precluded from 
thinking. Therefore it is time that we should chink at least and those thoughts 
may lead to some utility when the po6t-war conditions will call for serious atten
tion ia the matter of economic adjustment between India and other countries.
. The H onourable P andit HIRDAY NATH KUNZRU (United Provinces 
Northern: Non-Muhammadan): Mr. President, the Resolution before us raises- 
a very importance issue. As we are all aware, questions relating to the future* 
management of the various currencies and their relations to one another are* 
occupying the attention of the various Governments. An International Currency 
Conference is likely to be held in the near future. Exploratory conversations 

took place some time ago between His Majesty's Government 
12 N oon . an(j  ^he Dominions and India and at the present time conversations 
are taking place now, I understand, between England, the itnited States of 
America and some other countries in order to clarify the issues that will have 
to be dealt with when the Conference meets. It is of the greatest importance 
therefore that our representatives should be in full possession of our views and! 
should be in a position to take account of Indian interests when they jiarticipate 
in the Conference. It is perfectly true that no natign is at the present time 
seeking fco fix the value of its currency in terms of the currencies of other 
countries, but the objects of the proposals made by the United' States, England 
and Canada are to provide for stability of exchange rates an<J an orderly method 
for their determfhation. The Canadian experts lay stress on this though not 
the British or the American experts. In view of this, Sir, it* is necessary that 
we should ask the Government of India to explain to us what its position is 
in this matter. The crux of the matter is not that an exchange ratio should be 
fixed at present but that our freedom to determine an exchange ratio suitable 
to our interests should not be taken away from us. That is the main point 
that we are concerned with.

The H onourable Mr . C. E. JONES: It is diametrically opposed to what 
the Honourable the Mover said.

The H onourable P andit HIRDAY NATH KUNZRU: Well, Sir, I always 
go behind the words and try to find out what is the real object of persons who 
have used them.

The H onourable Mr. C. E. JONES: Might I say that the Honourable the 
Mover said very clearly and distinctly that as when an international co-operative 
arrangement got through it is going to be difficult to vary the rate of exchange 
we in India had better come in quickly and depreciate our exchange ratio in 
anticipation of such a time.

The H onourable the PRESIDENT: I understood his speech as being fo 
that effect.
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T he  H onourablb P andit  HIRDAY NATH KUNZRU: If nny Honourable 
friend wants a technical reply from me I shall refer' him to the words of the 
Resolution. My Honourable friend Mr. Hossain Iman does ask that a Com
mittee should be appointed—

“ to recommend a suitable permanent exchange value of the rupee to help 
the agricultural and industrial rehabilitation of India in the post-war period”  
but he does not say when the Committee should report. The Committee, there
fore, will bp completely within its rights in not making any report till the war 
is over and till the general situation is clarified.

T he H onourable th e  PRESIDENT: M ay 1 enquire i f  an ordinary business
man or an ordinary member of the Legislature is competent to deal with such 
.an intricate and complicated financial question?

T he H o n o u r a b le  P a n d it  HIRDAY NATH KUNZRU: Sir, if I have under
stood correctly the position of the Government of India it is this. They have 
not committed themselves to any conclusion. Apart from this, I understand 
Ihat they realise,that it is (he wish of the representatives of the people and 
•of the important industrial and commercial interests in this country that before 
any final decisions are taken public opinion should be consulted. Now what is 
*the best method of consulting public opinion? Are Government to issue an 
-advertisement in newspapers and ask people to submit their suggestions to them 
t>r are they to appoint a Committee of qualified men to advise them on the 
points they will place before them? My Honourable friend simply anticipates 
this process. I go, Sir, by his words and not by what he has said.

T he  H onourable th e  PRESIDENT: I may point out to you that the 
Royal Commission on Exchange, which had the greatest experts on it and the 
Ohairman of which was also a great expert, differed on material and important 
points.

T he H onourable P andit HIRDAY NATH KUNZRU: There might be differ
ences of opinion in any Committee that might be appointed------

T he H onourable th e  PRESIDENT: And there are bound to be much more 
differences of opinion where agriculturists and ordinary businessmen are con
cerned.

T he H onourable P andit  HIRDAY NATH KUNZRU: Sir, it is necessary 
to appoint a Committee or a Commission to thrash out the various issues, be
cause there Are differences of opinion. Tf we were all unanimous on any parti
cular point there would be no need for the appointment of a Commission or 
Committee. *

T he  H onourable the  PRESIDENT: I could have understood if the Mover 
bad said ' ‘experts*'.

T he  H onourable Mr. HOSSAIN IMAM: Who are the egcperta?
T he  H onourable th e  PRESIDENT: You know very well.
T he H onourable P andit HIRDAY NATH KUNZRU: No, Sir, pardon me, 

it is a question not to be determined merely by financial experts. We know 
•what an impasse the world has been brought to regarding currency matters by 
"the City of London and the financial experts from other places. The question 
ihat we have to think of is a much larger one than of the position of the 
currency of any particular country with reference to that of other countries. We 

Tiave not to consider merely the views of the bankers. We have to consider the 
views of those who are in a position to understand the economic interests of 
ihe country and therefore I do not think that a Committee consisting purely 
of financial experts should «meet with our approval.

To proceed, Sir, with my argument, the matter which this Resolution raises 
is a, very important one. It is one that is engaging the attention of the Allied 
Nations. The stability of exchange is one of the principal objects of the pro
posals that have so far been mad* by the United States of America, Great 
Britain and Canada. Conversations have been going on for some time with 
Soviet Russia. General Smuts stated the other day in the South African 
Parliament that the South African Government would appoint a representative 
or representatives to take part m the exploratory conversations that were going
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on. It is obviously necessary for us, therefore, to be on the alert, but, apart 
from this, Sir, there are one or two other points owing to which it is necessary 
that Government should clarify their position.

One of the objects of the proposals made by the countries that I have al
ready named is to have an international stabilisation fund or to use the words 
of the United States proposals, or an International Clearing Union to use the 
words contained in the proposals made by Great Britain. Now the proposals 
made by Great Britain— *

T h e  H o n o u r a ble  M«. C. E. JONES: Would the Honourable Member say 
“ by British technical experts" instead of “ by Great Britain0 which implies the" 
Government of Great Britain?

T h e  H o n o u r a b l e  P a n d it  HIRDAY NATH KUNZRU: I gladly accept the 
suggestion. Sir, the British proposals in connection with’ the determination 
of the initial value of the currency of a country, are elastic and I think they 
give the countries concerned r«ome tirrie to consider the effects of any exchange 
ratio on their financial and economic position. The proposal which concemB 
this point is contained in paragraph 6 (3) and runs as follows: —

“ The member States will agree between themselves the initial values of their owft 
currencies in terms of bancor. A member State may not subsequently alter the value of 
its currency in terms of bancor without the permission of the Governing Board eicept under 
tho conditions as stated below; but during the first five years after the inception of 
the system the Governing Board shall give special consideration to appeals for an adjust
ment in the exchange value of a national currency unit on the ground of unforeseen cir
cumstances.’* "
It is not stated here what is the time to be taken by the nations concerned io 
arrive at an agreement among themselves. It is however clearly laid down that 
during the initial period of five years after agreement has been arrived at the 
countries taking pa$ in the establishment of an international clearing union will 
be given opportunities of placing the case for an alteration in the jralue already 
fixed befote the Governing Board. %

The United States proposal, however, does not seem to envisage a transi
tional period. It .certainly does not seem to be as elastic as« the British pro
posal that I have read out. Paragraph 2 of the section relating to the powers 
and operations of the Governing Body of the Stabilization Fund says that one 
of its objects will be : —

“ To fi»the rates at which it will buy and sell one member’s currency for ilhother, and the 
rates in local currencies at which it will buy and sell gold. The guiding principle in the 
fixing of such rates shadl be stability in exchange relationships. Changes in these rates shall 
be considered only when̂  essential to correction of a fundamental disequilibrium and be 
permitted only with the approval of four-fifths of member votes.”
It is true that the British proposals too lay down a particular procedure for the 
alteration of the value of a national currency when it has once been fixed. But 
it is obvious on^a comparison of the proposals that I have *ead out that the 
American proposal is rather rigid and does not"admit of an initial period during 
which a nation will be able, to consider what should be the value of its currency 
in terms of the currencies of other countries in the light of its own interests. 
Nor does the United States proposal allow a country any period during which 
it might, without going through a difficult procedure, ask for a readjustment 
in respect of the exchange value of its currency. There ib no wonder, there
fore, that apprehensions have been created in the minds of people in this 
country with regard to the bearing that the decisions of the Internationi! 
Currency Conference might have on Indian economy. In view of this, it is 
necessary that the Government should clearly stafe their policy. They have 
stated publicly that they have arrived at no decision and that such conversa
tions as they have taken part in have been of a preliminary character. But 
we want a more definite assurance than any that they have given us so far. 
We would like to be told definitely that before the exchange value of the 
rupee in terms of sterling, and through sterling in terms of other currencies, 
or directly in terms of other currencies, will not be fixed before the represen
tatives of the various interests involved have been given an opportunity of
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expressing their opinions. If n committee is appointed now to. consider the 
matter and it is informed of the result of the exploratory conversations *that 
have already taken place, I think they will be in a much better position to 
advise hereafter than it will be otherwise. There will therefore be no harm 
in the appointment of a committee like the one my Honourable friend has 
.asked for. But even if a committee is not appointed Government can give 
an assurance that when the time comes f6r the settlement of the value of the 
Indian currency in terms of gold or the currqpcies of other countries a repro- 

.tentative committee will be set up to advise them. I am certain that this 
"will give satisfaction to Indian opinion. I conceive this to be the purpose of 
the Resolution moved by my Honourable friend Mr. Hossain Imam and I 
therefore give it my hearty support.

T he H onourable M r . C . E. JONES (Finance Secretary): Sir, from the 
time that I received notice of this someW^at surprising and rather startling 
Resolution, several questions have been agitating my mind. The first one 
was why it was assumed that the existing rate of exchange is temporary, hav
ing regard to the fact-that it has already been in existence for some 20 years— 
a  longer continuous period than has been enjoyed by any other rate of ex
change; even the old 1*. 4d. rate was only operative for a period of 18 years 
— and having regard to the fact that as long ago as 1927 this Legislature re
cognised formally that prices in India had effectively adjusted themselves to- 
that exchange level. I anticipated, and I find rightly anticipated, that the 
Honourable the mover of the Resolution would refer to one particular portion 
of the preamble to the Reserve Bank of India Act. But then that led me to 
another question, because this particular portion which my Honourable friend 
read out starts o ff:

•* Whereas in the present disorganisation o f the monetary system ^bf the world it is not 
possible...........
and so on. This was in the year 1934, and I wondered by what stretch of 
imagination the Honourable Member, quoting with approval this particular 
portion of the Reserve Bank of India Act, could show to ufe that the present 
and post-war future condition^ are more stable and subject to less dis-organi- 
sation than was the year 1934,' and whether in fact present and prospective 
conditions were really conducive to the determination of a suitable permanent 
rate of exchange. I must adrpit that I gave the connotation to the word 
“ permanent”  which it generally carries*, viz., as meaning something endur
ing, something not of a temporary nature. But my Honourable friena has 
rather lightly dropped that particular portion of his Resolution. On the sub
stance of that particular question however I have not received any enlighten
ment, except the different interpretations placed by different Members on 
possible implications or meanings of the words of the Resolution.

The third question which presented itself to my mind was this, that even 
assuming that conditions were ripe for a {ggpnsideration of the question of the 
exchange value of the rupee, why the Honourable Member should suggest f: 
procedure calculated to give the maximum of publicity and advertisement to 
the fact that the rate of exchange or a possible variation in the rate of exchange 
was under active consideration. We all remember the experience of the late 
months of 1930 and the early months of 1931 when for a period of 3 or 4 
months rumours were current and persistent that the Round Table Conference 
was going to recommend a reversion to the old statutory rate of 1 4(7.—
'discussions to which the Honourable the Mover referred in his speech—and 
we all remember what happened,—the orgy of speculation in exchange that 
went on, the flight of funds from this country against the possibility of a rise 
in the rate, general conditions of uncertainty and instability which were doing 
great harm to Indian trade—until the rumours were finally quashed by a firm 
statement on the part of the Secretary .of State. The Honourable Member, 
as I said, quoted one particular portion-of the Reserve Bank of India Arit. Tf 
he takes his stand on that’ Act, Sir, I  would like to point out that this Act,



read a little further, indicates a very clear recognition on the part oi the 
Indian Legislature of four definite propositions. # The first one is that monetary 
stability is a highly desirable objective. The second is that it is impossible 
•to attempt to determine a permanent basis for the Indian monetary system 
in the absence of stability in the international monetary position. The third 
is that while the international monetary position is uncertain, and pending a 
^clearing of that position, the best course is to carry on on the basis of the 
existing monetary system in the country. The fourth proposition—or rather 
it is not a proposition; it is not in the preamble but it is a provision of. the 
Act—is that the proper body to report or tender advice to the Government in 
this matter when circumstances become sufficiently favourable is the lieserve 
Bank of India. I would refer the Honourable Member to section 55, . sub
section (2) of the Reserve Bank of India Act. So, the first objection which 
I  have to raise to this Resolution is the obvious objection that it attempts to 
assign to an ad hoc oommittee a function which the Legislature has already 
assigned to a different body. 1 think on reflection Honourable Members will 
realise that, in an extremely technical matter of this kind, the Legislature was 
undoubtedly right to entrust the duty of advice to the highest and the, most 
'expert technical body available.

My second objection to this Resolution, Sir, is one which has already been 
recognised by Honourable Members who have spoken on it, and it is of more 
fundamental importance than the first, namely, that present conditions are 
far too full of uncertain factors to enable any body of men to. recommend a 
suitable rate of exchange for the Indian rupee, whether in terms of the pound 
sterling or of the dollar or of gold. For this reason alone I would submit that 
the appointment of any committee for the purpose proposed at this stage 
would be premature and ineffective. This last consideration is\pf such import
ance that I would, in fairness to Honourable Miembers, like to develop it a 
little. It is common knowledge, I think, that the main economic factors 
which have a bearing on this matter and which must be correctly evaluated 
before a conclusion could be reached are the price level, tjie index of wa^es 
and costs and the balance of paymentsposition. Now, not ftnly in India but 
in other countries also the position now and for the future in regard to these 
factors is uncertain, and not oniy uncertain but to a very large extent arti
ficial. With price controls of various kinds arid degrees in operation in various 
countries with uneven success, with subsidization of the cost of living in some 
countries, again in different degrees, the existing levels of prices and costs can
not be relied on to reflect after the war either the true purchasing power of^the 
various currencies or their relative values. Moreover, trade controls and such 
devices as lease-lend, reciprocal aid and other methods of financing war pur
chases have succeeded in holding in check changes in the equation of exchange 
and the balance of payments. position. Even after the war is over and such 
special devices are either removed or relaxed, the resulting position of any 
country in international trade and exchange, and particularly its position in

# regard to the balance of payments, would not be easy to estimate or to predict. 
The Tiistory of foreign exchanges in the in ter-war period, when attempts were 
made to fix or refix the exchange value of several currencies, has amply de
monstrated the fact that the determination ôf the exchange value of any 
currency in terms of others is no easy matter even in comparatively normal 
times. The various distortions brought about by war economy to which I 
have already referred must inevitably add to the complications inherent in a 
problem of this complexity; and even after the war* until those distortions have 
been righted, it may well be that over a period of transition of uncertain dura
tion exchange rates may have to be fixed purely provisionally.

. The difficulties inherent in present conditions which I  have enumerated, 
namely, the impossibility of evaluating now or forecasting for the future rele
vant factors such as the internal volume of purchasing power, the internal 
purchasing power of the currency* unit, the relative levels of costs and the 
balance of payments position of the various, countries of the world—the diffi
culties inherent in these conditions have been recognised in the draft plans for
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post-war international monetary co-operatioir which have been released for 
public comment and criticism to which my Honourable friend Pandit Kunzru 
has referred at some length. I do not propose, Sir, in connection with this 
Resolution to argue or comment on the details of these plans, except to men
tion to my Honourable friend Mr. Karim that they do not purport to 6et about 
fixing definite exchange values for the various currencies of the world. I agree 
with the Honourable Pandit Kunzru that in the matter of rigidity of fixation 
and variation of exchange rates in the post-war period the first proposals thaft 
emanated from America, the International Stabilization Fund plan, went very 
much further than the plan put forward by the British technical experts for 
an international clearing union. But little object will be served by going into 
details of this now. The matter will come before the Legislature in due course, 
and we may perhaps hope that by that time there might possibly be a revised 
and more agreed rough draft of proposals which will represent a greater measure 
of agreement between the technical experts in the two countries. But one 
feature that is common to the various post-war monetary plans is this, that 
they all recognise that no single country can fix its rate of exchange in isolation 
and that exchange parities should be fixed in consultation with some kind of 
international monetary organisation, and all plans do recognise to some extent, 
particularly on the British side, that in the transitional period immediately 
after the termination of the war the position may need to be kept fluid, and 
provision has accordingly been made in the various drafts designed to permit 
of variations in exchange rates in certain conditions and at short notice. The 
one thing which is clear at the present time is that - no clear-cut conclusions 
could possibly formulated now as to the need for, or the advantage to be 
derived from, modifying the existing rate of exchange. Such being the case, 
I would submit, Sir, that it would be unwise in the extreme to introduce a 
disturbing element sutfh as the appointment of a Currency, Commission or a 
Committee on the lines recommended in the Resolution at a time when main
tenance of stability is possible and desirable. I gathered from the Honourable 
the mover of this Resolution that his view was that India should put a quick 
one past the other United Nations, depreciate her exchange while the going 
was good and then face the United Nations when they did begin to get to w6rk 
with a fait accompli. I do not know whether he seriously thinks that India would 
be allowed to get away with it ! But I would suggest that at a time when the 
world is moving in the direction of greater international co-operation after the 
wa^in this important sphere of monetary arrangement's India would be render
ing a great disservice to that cause if, while these arrangements are yet in the 
first stage of preliminary discussion, she were by unilateral action to try and 
set the pace in competitive depreciation of currency rates such as the Honour
able the mover referred to as having taken place after the last war.* . . * ' ,

.The H onourable Mr. A. Z. M. REZAI KARIM: On a point o f order, Sir, 
,is the Honourable Member sure that there will not be international co-operation 
for exploiting India still further? „

T he H onourable M r . C. E. JONES: There is one other point that I should 
like to' make and that is with reference to the concluding words of the Resolu
tion. If and when the question should arise as a live issue of determining the 
most suitable rate of exchange for assisting the agricultural -and industrial re
habilitation of India, any decision must necessarily depend upon what sort of 
a plan of post-war development the country is to have. I think that is obvious. 
On this important point, final views cannot now be formulated and possibly 
may not be formulated for some time to come. A rate of exchange designed to 
encourage internal production of industries may not necessarily promote the 
country's export interests. Again, an exchange level calculated to facilitate 
imports of machinery and other capital goods necessary for industrial and agri
cultural development might not have equally advantageous effects on -the 
country’s internal economy. Even as between sterling and the dollar there is



a great deal o f uncertain ty  and d ifference o f opiryon in existing circum stances 
regarding the proper paTity and what their relation after the war is likely to be.

1 would therefore suggest, Sir, that everything points to the conclusion that 
the appointment of a Committee to determine the rate of exchange for the 
rupee 111 present circumstances would be. to say the least, premature. Jt 
could do no other than involve a waste of time and energy and would gratuit
ously introduce a disturbing element and uncertainty which could hardly be in 
the interests of the country. I should like at the same time to make it perfect
ly clear that I do not wish anything that I have said to be interpreted as indi
cating that the Government of India have specifically applied their minds to 
thisr matter and come to any definite, conclusions one way or the other. The 
conditions of uncertainty which characterise the present and still more the 
future which render the appointment of a Commission premature.make equally 
premature Government consideration of the future exchange value of the rupee 
or of any alteration . in the existihg rate, apart altogether from the definite 
possibility of such matters being governed in the post-war period by inter
national co-operative action. We all hope that international co-operative action 
in this important sphere after the war will be possible, and I suggest that India 
would be taking a false step if she were by unilateral action now to create the 
worst possible atmosphere in which such co-operation could begin, also, in a 
world where so much is unstable, we would want a very much more convincing 
ease made out than has been made out for sacrificing stability in the one sphere 
where it at present obtains or for introducing an element of uncertainty which, 
as happened in 1930-31, could do 110 other than harm the country’s best inter
ests. I regret, Sir, that for the reasons I have given, I must oppose the 
Resolution.

T he H onourable M r . G . S. MOTILAL (Bombay: N on -Muhammadan):
Sir, when I read the Resolution I had in my mind the language of the 
Resolution and all the time I thought that Mr. Hossain Imam will‘ develop 
arguments in support of what he has urged in the Resolution.

I had no desire and no right, as my Honourable friend Pandit Kunzru has 
done, to go beyond the language of the Resolution and delve into the mind 
ot my friend, Mr. Hossain Imam. On reading the Resolution I thought that 
there were two objects of the Resolution one was that a suitable Bnd permanent 
exchange value of the rupee should be fixed and the other, that it should be 
so fixed that ifc would be suitable for the agricultural and industrial development 

. of the country.
T he H onourable the PRESIDENT: To which he did not refer at all as 

was pointed out by Mr. Jones.
Tiie H onourable M r . G. S. MOTILAL: I thought he would refer to it- 

but he has not. Sir, my feeling is that if this Resolution is accepted and .a 
Committee appointed now, we will at the end of the war require another Com
mittee, to consider this very question over again. a

T he H onourable the PRESIDENT: Quite so.
T he H onourable Mr. G. S. MOTILAL: You will'then have to consider

whether their recommendation is suitable or not. We know war will go on for 
some time. We do not know when it will end but it is generally imagined that 
the end of the war wyill not come for about four years at least. I  hope very 
much that the end of the war will come earlier but*it is not reasonable to 
assume that it will come within four or six months. Secondly, Sir,, the condi
tions that are prevailing today are exceedingly unusual. There is no free trade- 
no free exchange. Exchange is entirely controlled now by the States. There 
is no free movement of metals or goods even. The import and export of 
metals, goods and treasures are all controlled by the Government of each 
country. In these circumstances I do not see how any Committee appointed 
today can at all think of putting forward proposals for a suitable permanent 
exchange. To my mind, Sir, “ permanent'* value of the rupee exchange in
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this transient world, is inconceivable. Now, Sir, “ suitable’ ' also implies that 
the present ratio is not suitable. Nothing however has been said about i$. 
Assuming that what my Honourable friend Mr' HosBain Imam wants is a stable 
and not a permanent ratior the present exchange value of the rupee can by 
no means be said to be unstable. Evidently he still retains in his memory the 
fluctuations. In the violent fluctuations in the exchange market. Bombay and 
Calcutta and all these exchange markets that had taken place in and about 
the end of the last war. The value of the rupee has been fixed for some 
y^ars now nt one six, and one can purchase or sell sterling at a small 
difference.

T he H onourable S ir SHANTIDAS ASKURAN: 1/32. .
T he H onourable M r . G. S. MOTILAL: Weil, within that difference you 

can get the fcterlings. So, Sir, the very premises and th foundation for the 
Resolution, on hi6 own showing, i6 wanting. T he Committee^ to be appointed 
pursuant to the Resolution under discussion can not serve any useful purpose,

* and. therefore* Sir, I do not find myself in a position to support this Resolution.
T he H onourable Mr. HOSSAIN IM AM : Mr. President, the usual excuse 

of th* school boy for.his failure to learn is to blame others for his own mistakes.
T he H o n o u r a b le  th e  PRESIDENT: A nd that applies to your case..
T he H onourable Mr. HOSSAIN IM AM : Mr. President, I shall show that 

the school boy is the Government.
I 'was, Sir, grateful to the Progressive Party for the support which I have 

received from them; and I was not disappointed by the reply from Government, 
for I could not expect any other reply from this foreign Government of 
exploiters. The very fact that this exchange, which they themselves placed 
before the Committee as a temporary measure, the very fact that it has existed 
for 20 years is now cited as a reason for making it perpetual. T would remind 
the Honourable Member of the immense agitation which was parried on 
throughout the country in the 1933's, against this 1/0 ratio. The fact that 
1 /4 was in existence for 18 years and that this has been in existence for 20 
years is now ‘trotted out as a reason for maintaining this exchage. I  had a 
fear of what has happened, of this very fact that stability will be the crucifix on 
which we shall be sacrificed. The interests o f  India are to be subservient to 
the stability and convenience of the City of London. The fact that the Reserve 
Bank t has' failed to recommend anything is no reason why we should be 
deprived of our inherent right. We had only consented to it, as the report of 
the Joint Committee on the Reserve Bank Bill will show, as a temporary . 
measure - and when I used the word “ permanent” it was in contrast and in 
opposition to that. •

I want, Sir, to stress “ suitability”  more than “ stability” . “ Stability*' is 
for the convenience of capitqlists and exploiters and “ suitabilityn is for the 
bene fir of the sons of the soiV. It does not matter to us if a capitalist makes a 
million of rupees or loses a million but what we are interested in are the 
general masses. A man may lose or gain by the uncertainty of the exchange 
but for a few months, the masses will not lose anything.
. However; as I said in the beginning I challenge the Honourable Member to 
cite to me' the example of any country which has Appreciated its exchange from 
its 1913, ratio and he has failed.

T h e  H o n o u r a b le  M r . C. E. JONES: If the Honourable Member wants a 
fluctuating rupee why does he bring forward a Resolution for a Committee to 
recommend a permanent exchange value of the rupee?

T h e  H onourable Mr. HOSSAIN IMAM: Mr. President, I will read out to 
you an extract from the report of the Joint Select Committee where in a per
sonal note I had mentioned:—

“ I f  lower ratio is not acceptable to the Government under clauses 40 and 41 I advocate 
the omission of these two clauses and thereby emphasise the temporary nature of the provi
sion as brought out in the preamble. It will be a return to the position in Vhich we 
were before 1027, when Government was under no legal obligation to buy or sell exchange 
at any given figure” . *
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1 tried one issue then and um trying the other-now. The Government has
always a changing trout to place because it does not wish to serve the interests 
oI the masses. Their only object in cpntinuing this ratio muddle is to give a 
12 per cent, advantage to England. - ■'

However, Sir, 1 do not wish to enter into these political questions but I 
should like to remind the -House of one fact which seems to have escaped the 
attention which it deserves: that the conditions of the twentieth century are 
greatly different from those prevailing in the nineteenth century. Then,
exchange could be said to be the private preserve of tl}e financiers.

The H onourable the PRESIDENT: Preserve of financiers.
The H onourable M r . HOSSAIN IMAM: Because they were the only 

people to decide what should be the exchange ratio. .They regarded themselves 
as the only people fitted to decide the exchange ratio.

The H onourable the PRESIDENT: You have used the word “ preserves”
ihat does not imply that------

The H onourable Mr. HOSSAIN IMA At: Mr. President, what I mean is 
that excfiange is 110 longer the concern, the primary concern., of the capitalist 
and moneyed classes. r

The H onourable the PRESIDENT: You always say differently to what 
you mean.

The H onourable Mr . HOSSAIN IMAM: It is now the question of the 
well being of the masses

I should like to know' if the House is aware of the background of Henry 
Morgenthau (Jr.), the wizard of Wall Street. What was his financial career? 
Had he ever been in finance before Mr. Roosevelt picked him up? He was a 
simple country gentleman upto 3981, and now he is controlling the biggest 
financial concern of the world the United States Treasury. What was the 
financial position of Dr. Schacht, t̂he Chancell or of the German Reichsbank? 
Yon cannot now trot out exploded theories, in order to make money, the 
instrument of making more money for the capitalists. If you wish to preserve 
that order of things, I can deplore it,* but I cannot cure the obsession.

An excuse has been put forward by my Honourable friend Raja Govindlal 
Shivalal Motilal, that conditions are uncertain.

The H onourable M r. P. N. SAPRU: He supported you. *
The H onourable Mr. HOSSAIN IMAM: No; he opposed me. He asks, 

how cm we base our calculations?. As if for a prudent man the past dcres not 
give any guide—past mistakes and past defects! Past mistakes 'and past 
defects are always utilised by a wise and prudent man to avoid them in future. 
I can not expact to have a bright future until I have realised my own mistakes 
and my own defects of the past. We have seen the result of this Is. M. ratio— 
the amiunt of harm it has done not only to the agriculturists but to the 
industries as well. And it«is on the basis of the knowledge of that harm that 
you should plan for the future. »  ̂ -

Trie H onourable Mr. G. S. MOTILAL: Do you want to depreciate the' 
-currency? ^
’ The H onourable Mu. HOSSAIN IMAM: I leave it to the wise men to 
decide. But I personally believe in—not depreciation—I would rather say, in 
going back to our old conditions. The harm which has been done to us, the 
unkind cut which has been given to us,' should be removed. It was in that 
light that I asked the Finance Secretary to give me the instance of any 
single country which has appreciated its currency in terms of other 
currencies. Of course you will say that, when • one currency depreciates 
the corresponding currency of the other nations appreciates. But it is not by 
the action of the country itself that its currency appreciates. The question is, 

wwhether any Government or controlling authority has appreciated its own 
currency in terms of other currencies, by unilateral action of its own. I cited 
the example of the (British Empire itself. In spite of England going off the- 
gold standard in 1931, Australian and New Zealand depreciated their currencies 

.by 25 per cent. Is there any reason why we also should not be allowed to
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follow that example? As a rntftter of fact, Sir, we should have gone back to 
a-shilling-to-the-rupee ratio, 011 the lines of Australia uud New Zealand Instead 
of tliac, we are forced to adopt the "is. Oi/. ratio. And the mere fact that it 
has been in existence so long is trotted out as justification for inaction.
* I for one would not have brought forward this Resolution at this time if I  
had not been warned by the proposal of tli£ United States, where specific provi
sion is made in item IV, paragraph 2, that "the value of the currency of each 
member country shall be fixed by the Fund in term 8 of .gold or Unitas, and 
may not be altered by any member country without the approval of four-fiths 
vj the member votes." Now, this is a new condition which has come into th# 
world. *

Tni; H onourable Mr . C. E. JONES: It has not come in, Sir.
The H onourable M r . HOSSAIN IMAM: Well, Mr. President, I really feel 

that the Government of India is living in a fool s paradise if it thinks that 
international agreement will not come in. It is u coming event whicl\ has cast 
ita shadow, and *Government has not even considered the question. It is not 
in a position to give any opinion on the subject. In what world is the Govern* 
ment cf India living? In the musty world of the 14th century?

TnE H onourable tiie PRESIDENT: He has told you that it is premature. 
The H onourable Mr . HOSSAIN I^ A M : It is premature now, and after

wards it will not be in his power to do it. When will the time come? When 
we make  ̂a suggestion, it is said that it is premature. He Used the expression 
“ fait accompli’ ’—that I wanted to place a fait accomplr before tho word.
I do not want to do that. I simply want that the Government should not face* 
us with a fait accompli. You are shirl^ng the issue. Your whole mind is bent 
or maintenance of stability. '

T he H on ou ra b le  th e  PRESIDENT: May I remind the Honourable Mem
ber that we have four Resolutions on the List of Business?

T he H on ou ra b le  M r. HOSSAIN IM AM : I shall not take much time. I 
have only 15 minutes, and I shall not exceed that time by a minute.

Sir, it is said'that the Government of India has not applied its mind. The* 
Government of India has not made up its mipd as to whether this exchange is 
suitable or unsuitable. When will the Government of India— „

The H onourablethe PRESIDENT: The Honourable Mr. Jones did not say 
that. . '

The H onourable Mr. HOSSAIN IMAM: He said that Government lmd not 
applied their mind. ’ _ *

T iie H onourable the PRESIDENT: To the general questioif.
The H onourable Mr. HOSSAIN IMAM: To the general question o f 

exchange. *
The H onourable tue PRESIDENT:. Now' you are putting it more definitely : 

whether the present exchange i& suitable or not.
The H onourable Me. HOSSAIN IMAM: I will never accept that it is 

suitable. I have suggested a committee. The committee has not the power 
or the ability to enforce an exchange on us. It is in the power of the Govern* 
ment of India cither to reject the committee s report or to accept it. I ask 
this question: The Government of Ii^dia being of vacant mind, and not even 
being willing to consider the question, what other measure could I adopt but 
ask them to take some steps to find out what should be done? And the 
Honourable Member conveniently remained silent even* on the suggestion which 
was thrown out by the Honourable Pandit Kunzru. Is the Government pre
pared to accept that suggestion?

T he H onourable the PRESIDENT: He told voir, as far as I remember, 
that the Legislature will have an opportunity. ’ .

The H onourable Mr. HOSSAIN IMAM: Pokt-mortem—after the economic 
death of Tndia.

The H onourable P andit HIRDAY NATH KUNZRU: May we ask him to 
explain his views himself? '
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PERMANENT EXCHANGE VALl'K OF THE RUPEE 4 6 7  "’__ '
T h e H on ou rab le  M r. C. E. JONfES: Views on what?
The H on ou rab le  Pandit HIRDAY NATH KUNZRU: Whether, when th« 

time comes, the Government of India wiU appoint an expert committee to find 
out the views of the representatives of the various interests concerned in 
regard to the fixation of the exchange parity of the rupee with other currencies.

The H onourable MX C- E. JONES: It must be obvious that action which
will be taken in a certain contingency must be dependent on the conditions 
which obtain when that contingency arises. It is naturally impossible for me 
to see .what the conditions would be which would necessitate action of this 
sort, and therefore I  am unable to give any assurance as to, what action the 
Government of India would take or what procedure they would follow.

. The H onourable P andit HIRDAY NATH KUNZRU: What procedure 
would they adopt then in order to consult Indian opinion?

The H onourable Mr . C. E. JONES: Consult Indian opinion on what?
The H onourable P andit HIRDAY NATH KUNZRU: On the question to 

which the proposals macfe by the British and American and Canadian experts 
relate. *

The H o n o u r a b le  Mr. C. E. JONES: There are two entirely different 
questions. One is the fixation of a definite and specific rate of exchange, which 
is the subject of the Resolution now before the House; the second matter is the 
general question of the possibility of international monetary co-operation after 
tlie war in the interests of stabilisation of 'exchange and expansion of trade. 
The Honourable Member knows perfectly well what action we have taken, 
and propose to take, in respect of this latter question, which is by far the more 
important. We have broadcast the technical plans which have been prepared 
throughout the lengtK and breadth of the country. We have elicited a consider
able volume of opinion and the Honourable the Finance Member has said that 
the Legislature will be consulted before the Government come to any conclusion! 
That last stage has yet to be reached and the Government will decide on 
the further procedure in the light of subsequent developments. -

The H onourable Sir N. GOPALASWAMI AYYANGAR> May I put a 
question to the Honourable Member? Is not the exchange value of the rupee 
now fixed by Statute?

T h e  H o n o u r a b le  Mr . C. E. JONES: It is, Sir, by the Reserve B a n k  oi 
Judin, Act, wHich was passed by the Indian Legislature. •

The H onourable Sir N. GOPALASWAMI AYYANGAR: Quite so. The 
1 uture international monetary plans to provide* for the initial fixing of the 
exchange value oi the national currencies and their subsequent alteration it 
condition* require it.

T h e  H o n o u r a b le  M r , C. E. JONES: That is so, Sir. At least, it is 
contemplated that any scheme for post-war international monetary co-operation 
will make provision for initial fixation by agreement of rates of exchange and 
for the conditions in which the rates of exchange so fixed can be varied. It is 
also extremely probable that the scheme, to be generally acceptable, should 
make provision for some fluid arrangement in the transitional period immediately 
following' the 'war for quick decisions in the matter of variations within certain 
limits in view of the chaotic situation that will exist in respect of many 
currencies. *

The H on o u rable  S ir  N. GOPALASWAMI AYYANGAR:- Will the Govern-- 
ment at least give us an assurance that before they <igree to international mone
tary co-operation they will conswlt the public as to whether that co-operation is 
(o be based upon the present statutory exchange, value of the rupee or some 
more suitable exchange value?

T iie H onourable Mr . C.- E. JONES: Government, Sir, have given the 
wider assurance that they will take no decisions on the question of interna
tional post-war currency arrangements until they have' consulted the Indian 
Legislature. I assume tlint it will be open to Members to raise the question 
then.



The H onourable the PRESIDENT: I pointed out to the Honourable 
M.ember that that is what you sqdd. %

T he H onourable S ir SHANTlJDAS ASKURAN : We take it as a definite 
assurance, Sir. *• • .

The H onourable the PRESIDENT: That is what I pointed out to th-e 
Honourable Member. He has not actually followed the Honourable Mr. Jones' 
speech.

T he H onourable S ir SHANTIDAS ASKURAN: If it is a definite assurance; 
that- is all we want, Sir.

T he H onourable the PRESIDENT (to the Honourable Mr. Hossain Imam) : 
Is it any use prolonging this debate any further? In view of this reply, are 
you prepared to withdraw your Resolution?

The H onourable Mr. HOSSAIN IMAM: I will not withdraw it, Sir. I 
simply wish to state that Government have indicated clearly to warn us that 
they do not contemplate the replacement of the present ratio by a suitable 
ratio. They are wedded to stability and even at the cost of the suffering of 
the public they would rather have stability than suitability.

T he H onourable the PRESIDENT: When the ratio is altered it must 
come before the Legislature under the 'Reserve Bank of India Act for dis
cussion.

T he H onourable M4r . HOSSAIN IMAM: Mr. President, the difficulty i* 
that the initiative lies with the Government. f ̂ re < government prepared to 
give us an undertaking that they will consider the replacement of the 
present exchange value by a suitable value? I  only stress the word ' ‘ suitable*
If Government give us an assurance that they are prepared to do this—and how 
they will find out what will be the suitable ratio—

T he H onourable the PRESIDENT: This is quibbling with words, nothin? 
else. *

T he H onourable M r . HOSSAIN IMAM: Until Government give us au 
assurance that a suitable ratio will be found which wil. be in the interests of 
the country, we Sir, cannot be satisfied with any other assurance.

T he H onourable the PRESIDENT: If you are not satisfied, will you let 
me know clearly whether I may put the Resolution to the vote. The Honour
able Member has stated the position in the clearest terms and it satisfies most 
of the Honourable Members. What more do you want?

The IJonJurable M r . A. Z. M[. REZAI KARIM: But there is one difficulty. 
It is this—

T he H onourable the PRESIDENT: You are not entitled to make another 
6ffeech. Is yours a point of order?

T he H onourable Mr. A. Z. M. REZAI KARIM: Yes, Sir. What I 
wanted to know is this. Even if the matter comes before the Legislature, the 
Members of the JTouse will be left without an expert opinion.

T he H onourable the PRESIDENT: It is difficult to follow you altogether.
The H onourable R ai B ahadur SRI NARAIN MAHTHA: M[ay 1 enquire, 

Sir—
T he H onourable the PRESIDENT: You cannot all speak now. • We have 

discussed the Resolution and the Honourable Mr. Hossain Imam is replying. 
You cannot spe^k now. I do not allow it.

T he H onourable Mr. HOSSAIN IMAM: Sir, I would like Government to 
give us something definite ty go upon. I am not keen on getting my Resolution 
accepted as I am on getting the Government to concede that what they are 
doing is not just and correct. It is in that spirit, Sir, that I have moved this 
Resolution and I have still hope« that one day this Government will make 
amends. Sir, I press my Resolution.

T he H onourable the PRESIDENT (to the Honourable Mr Jones): You are 
entitled to reply if you wish to say anything.

T he H onourable Mr* C. E. JONE8 : Sir, I have nothing more to add. It 
seems that the Honourable Mr. Hossain Imam is trying: to draw me into a
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position in whioh he will secure from nfe an unguarded implied acceptance of 
his view that the existing rate of exchange is not 41 suitable rate of exchange. 
I decline to be drawn, Sir.

The H onourable the P.RESIDENT: The question is that the following 
Resolution be adopted: —

“ This Council recommends to the Governor General in Council that a Committee consisting 
of members of the Central Legislature, businessmen and agriculturists he formed to recom
mend a suitable permanent exchange value of the rupee to help th* agricultural and industrial 
rehabilitation of India in the post-war period.”

The Motion was negatived.
The Council then adjourned for Lunch till Half Past Two of the Clock.

PERMANENT EXCHANGE IvALUE OF TgK  RUPEE 4 6 0

The Council re-assembled after Lunch at Half Past Two of the Clock, the 
Honourable the Chairman (the Honourable Mr. M. N. Dalai) in the Chair.

RESOLUTION RE RIGHTS OF CITIZENSHIP FOR INDIANS IN THB 
' U. S. A.

T he H onourable Mr. G. S. MOTILAL (Bombay: Non-Muhalhmadan): Sir,
1 move: —

This Council recommends to the Governor General in Council to take early steps to 
secure the rights of citizenship for the Indians resident in the United States of Am erica/'

Honourable Members of this House would naturally expect me to apprise 
them of the status and position of Indians in the United States. I shall there* 
fore as briefly as I possibly can attempt to place before them a picture of the 
position of Indians in that country. We must know what rights the Indians 
there enjoy and what disabilities, if any, are there from which they suffer, and 
what restrictions are there on entry into that country. I am assisted in this 
task by a statement placed on the table of this House a few day9 ago in reply 
to a question by my Honourable friend Ilaja Yuveraj Dutta Singh. The United 
States placed on the statute-book an Immigration Act in the year 1917 and 
another Immigration Act in the year 1924. By the first Act they excluded 
entry of Asiatics into that country and by another Act oi 1924 they allotted a 
certain quota for entry of Indians also into that country. Ii I am not incorrectly 
informed, the number which was allotted to various countries was 1J lakhs per 
year and the quota allotted to Indians was 100 for each year. This quota, how
ever, remained a dead letter, because the Supreme Court by a strange ruling 
came to the conclusion that Indians do not come under the category*which 
allows a quota of 100 to them. So the entry of Indians into that country for 
the purposes of settling there and taking residence there and carrying on business 
or avocation ceased to be operative, but what was allowed was non-emigrant 
Indians entering into that country and they divided them into six categories. 
The first category was Government officials, their families, attendants, servants 
and employees. Government officials would imply that they are the officials 
of this Government. Probably that was in Jheir mind. As the words stood, 
they might have been officials of that Government, but we know that the 
American Government does not go out of its way to employ Indians. Nor has 
any other Government, so far as I know, employed Indians as Government 
officials. It is only this Government which may be expected to employ Indian 
officials and send them out for purpoAs of the Government. Now they are 
allowed to enter, as also their families, that is, their wife and sons and daughters 
who are minors and are not above a certain age, but not otherwise; and their 
attendants, servants and employees. All these officials are allowed to enter 
the United States. Under the second category falls the tourists or temporary 
visitors, those who go round for sight seeing from one place to another through 
the United States. They will be tourists and they will be allowed to enter and 
visit the country for a short time.

Temporary visitors for business or pleasure\ that is, if they go there not for 
sight-seeing above but even on business they ore allowed to enter for the pur
pose of business as also of pleasure.



Ihe third category is of /hose who are continuously transiting the United 
States oi America, continuously on their move trom one place to another— 
something like what we call “ movables \ They should not become immovable 
bodies and they should be continuously moving from place to place. The idea 
is that a person who is allowed entry into that country should not becom# a 
resident of that country. *

 ̂ Then, Sir, under the fourth category is the person lawfully admitted to the 
United States wno later goes iu transit from one point, of the United States to 
another through foreign contiguous countries. If a person also travels to a 
foreign contiguous country and then 'goes back aga'in to the United States lie 
is allowed to enter that country. • .

Then tlie fifth oluss of persons who are allowed are bonu fide alien seaman 
temporarily entenug the United States solely in the pursuit of their calling as 
seamen. A seaman goes to the United States on one of the ships and if he falls 
ill or if the ship is in the docks for repairs or for some purposes, then for this 
short time the Indian seaman is also allowed to set foot on the soil of the 
United States. ,

Then, Sir, one is permitted to enter the United States solely to carry on 
trade under and in pursuance of an existing treaty of commerce and navigation. 
This will give one the impression that Indians can enter and it is open to an 
Indian to enter that country for purposes of trade, commerce or navigation and 
take up his residence in that country but, as the Leader of the House in a 
statement which he placed before this House a few days ago stated and has 
made it clear, no commercial treaty exists between the Government of this 
country and the United States. Therefore, that provision is only on paper 
and does not give any advantage to the Indians. So, under these circumstances. 
Sir, an Indian businessman cannot go to-the United States and take up his 
residence' there for business purposes. ^

Then, Sir, we come to non-quota emigrants. A non-quota emigrant means 
an emigrant previously lawfully admitted into the United States who is returning 
from a temporary visit abroad. A person who had been allowed and who had 
already taken his* residence in the United States  ̂ and who went out of that 
country for some purpose or visited India and went back will be allowed to 
retuhi. Atnong these non-quota emigrants we get another class of people who 
ara allowed to enter that country. That class consists of immigrants who con
tinuously for at least two years immediately preceding the tftne of their appli
cation for admission had been staying in the United States solely for the purpose 
of carrying on their vocation a6 ministers of any religious denomination. These 
persons on a religious mission, if they had been residents continuously for 
more than two years in the United States are allowed to return there after a 

temporary absence. The sam£ rule applies to professor of a College. Academy, 
seminary or University, recognise^ by the U. S. Government.

Another class of persons that are allowed to enter are the students and for 
this purpose the qualifications prescribed are that he shall be a hona fide 
student, at least 15 years of age, seeking to enter the United States solely for 
the purpose of study at an accredited School, College, Academy :>r seminary 
approved by the Secretary of* Labour. #

These are the classes of Indians who are allowed entry into that country.
Sir, if there is v.v.y country in the world which needs badly immigration laws 

and restrictions to regulfite entry and residence of outsiders in the country, 
it is India. Thfc Government, Sir, who by their own definition of themselves 
are a benign and benevolent Government—not that I for a moment am prepared 
to concede this claim—should have, in the interest of the teeming millions of 
this country, enacted immigration laws long a*o, because the vast mass s of th“ 
people here do not get one square meal a day. It is not only Europeans, 
Americans, Asiatics, but men of all nations, races and climes as well-—all are 
equally free to come and live in this country. This country today is like *
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musafir-kaua—free for every out tofcome and'live. India, to put it in English, 
it a home for all and sundry, for all nations, irrespective of the unhappy 
economic conditions prevailing in tliis country, irrespective of the insufficiency 
of-food or other relevant considerations, Sir, there have been a good many 
Americans living in this country, even before the war—I am no*t referring to war 
time arrivals, because those who are here for the purposes of tlie war might 
be expected ty go back again to th^ir country as soon as the contingency which 
had brought them here ceases to exist. 13ut the very fact that American 
missionaries, American businessmen and other professionals not only are allowed 
to come here freely but have been currying on their business or profession for 
jears in this country without the least let or*hindrance, should easily provide 
the strongest reason and argument for us to press upon the United States the 
ciaims of Indians iii this respect.

Although my Resolution speaks only of the rights of citizenship, 1 should 
like this to be interpreted in a wider sense. It is not only the rights of citizen
ship that we claim; we also want that the quota which was once allowed by the 
United States should now be restored, and this expressed in such an unequivocal, 
language that the Federal Court will not be able to monkey with it a^ain. *

. Indians have fought side by side with Americans and Britishers in the 
various theatres of the war, from Nô jth Africa to Sicily and Italy; the blood c;f_ 
all of them has flowed together.. From the highest in the hind we have had 
testimony to the value of the contribution made by India towards the war effort. • 
Although in materials we are not as rich as the United States, rich in men that 
we are, we have contributed an appreciable proportion of our population to the 
Fighting Services. That fact alone should make the United States accept tlie 
Indian claim for entry into that country.

Sir, very recently we read in the papers that the United States Government 
have enacted legislation by which they have removed some of the disabilities 
on the Chinese in regard to their citizenship and entry into America. If China 
,could secure those rights, there is no reason why the people of India, who have 
made a much larger contribution to the victories of the Alliecf Nations than any 
other nation, should not have a more generous treatment at the hands of the 
United States. I think Honourable Members of the House know that e v ^  
in a country like Japan there were no restrictions on t4ie immigration of Indians 
there. On the point of citizenship I am not quite clear, but so i*r as their 
entry into that country is concerned and the right to carry on business, I know 
that there were a number of Indians who had settled there before the war* and 
had been carrying on business. . When we enjoyed these facilities in that 
country, J fail to understand how a great country like the United States, known 
for its magnanimity, could possibly refuse any request from our Government. 
Jt would be on the part of the United States a gesture of gbodwill to Indians. 
What we are asking for now is only reciprocity of treatment. W e1 are allowing 
the United States full freedom of entry into this country. 1 wish I could say 
tlie same thing for Indians so. far as their entry* into the United States is con
cerned— that there should be the same treatment for Indians there. However, 
that will be going beyond the scope of the Resolution. But it will not be wrong 
on our part to ask, if not for such full and free admission of Indians in that 
country, at least that a larger quota be assigned to this country, having regard 
to the vast population of this country. .

Sir, no discriminating legislation against "India should now be allowed to 
'exist on the statute books of the Allied Nations. That is, in short, India’s 
claim. The United States is a large country, much larger than India, but 
with a smaller population. Indians.hhve ho desire to cause disturbance to the 
U. S. economic structure. We want but a small share, a reasonable share 
of rights for our people in that land, so that by our prosperity there, we can 
contribute our share towards the economic development of that country. Busi
ness is sure to grow more between India and America after the war, and it is 
in the fitness of things that Indians should be allowed to go and settle down
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and establish their businesses in‘ that country so that Indians may profit by 
contacts with thut country, so that India and the United States can benerit 
mutually out of expanded business relations. International co-operation after 
the war is indispensable, if we are to put an end to all wars. The best minds ‘ 
in the world would naturally think of finding means ,to put an end to wars. In 
spite of all the difficulties that are there, ve must seek ways and means to 
achieve this noble objective, and for attaining this objective goodwill among 
nations will go a long way. The jealousies relating to the possession of raw 
materials and the man-power of the Asiatic nations have left a feeling here that 
Indians are partners only making payments—what they call paying partners,— 
but not for receiving purposes. But Indians want to be receiving as well as 
paying partners. The conceding of what is stated in my Resolution will amount 
only to a gesture of goodwill, for if 1TX) Indians enter the United States, surely 
it will not take away from the prosperity of the United States, it will not add 
'Very much to ours either. But whatever little comes to be achieved, will be 
something that we shall appreciate as a first step in the right direction. Senator 
Williams Lunger has already tabled a Resolution in the Senate in this connec
tion—1 think this morning 1 read in the papers of another Resolution before the 
House of Representatives by Mr. Emmanuel Celler seeking the removal of 
disabilities on Indians. I should like to egress our gratitude to these Members 
of U. S. Legislature for their interest in the affairs of India and for their 
attempts to secure justice tor Indians. The matter is not yet before the U. S. 
Emigration Committee. I hope, Sir, Government will press for the com
pliance of my Resolution on the United States Government. The Government 
gave us an assurance some time ago that they are doing their very best—this 
is the usual language—but we want to see the very best fructifying for India. 
In a country like the United States they will attach more importance to the 
opinion of the people of this country, to the views of the members of this Flouse, 
than to the representations of the Government alone. I, therefore, Sir, hope 
and wish that this ̂ Resolution will be accepted by the House unanimously.

T he H onourable Sir OLAF GAROE (External Affairs Secretary): Sir,
although this is my first appearance in this Honourable House, I have the 
presumption to intervene rather early in this debate for several reasons. The 
first was that $ wished, as far as possible, to make clear what the present posi
tion at law in the United States is, in so far as we understand it, and I may 
say that in that matter the Honourable mover has done a good deal to elucidate 
matters which will save me a good deal of repetition. My second reason was 
that I was axious to show and to bear witness in this House to the .efforts that 
have been made by the Government of India and their Agent General to press 
this case on the goodwill and understanding oi the American Government. 
Perhaps the most iinportant of all, Sir, was the feeling that 1 have in a very 
real degree that some publicity, some notice given to this question, which in 
its way is a great question, on the floor of this House, might be of very great 
advantage to the cause which Government, equally with the mover, have at 
heart. At the same time it would be possible by a certain approach to this 
case to dwell on inequities of the past, on a feeling of some bitterness and so 
on, and I am anxious that the bias of this debate should be towards the future 
and not towards the past, that speakers should, if possible, maintain the gravity 
which suits a question of this kind and which is so particularly important if we 
wish to impress our point of* view on another great nation.

Well, Sir, as I say, my Honourable friend the mover of the Resolution has 
already given a good many facts regarding the present state of the law. There 
was the original Immigration Bill of 1917. At any rate, that is the first Immi
gration Bill which concerns us, and that had a map attached to it. It forbade 
the entry into America of any persons who lived within a large block of Asia 
which was shown in the map and which included incidentally the whole of 
India and a lot of other countries in Asia. That was caught up by the Immigra-
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tion Act of 1924. I should perhaps Siiy that before 1917 there were a number 
of Indians in the United States who had becorrfe naturalized. The 1917 Act 
was followed by the 1924 Immigration Act, section 18 of which excludes alL 
aliens? who are ineligible to citizenship. There had been a judgment of the- 
Supreme Court of the-United States of America in 1923 by which Indians were 
held to be ineligible to citizenship. I do not think it is necessary to go into the 
details there it is. The effect of thiff judgment with this section in the new 
Immigration Act was to make Indians quite ineligible for entry as immigrants. 
The Honourable mover gave us a long.list—a perfectly, if I might presume to
ssy, correct list—of what are known as non-immigrants uiyler section 3 of the 
1924 Act and non-quota immigrants under section 4 of the same Act, of the 
people who can enter America. But the point to remember about all this class* 
is that they do not enter with the hope of becoming naturalized. They may be 
able to enter,- but there they have no hope of becoming naturalized, no hope 
of becoming citizens of the United States. They enter for one reason or another, 
either as tourists or because they are Clergymen or because they are engaged 
in some tyade and their country has got a treaty of commerce or navigation,, 
or for this reason or that reason oi‘ the other. But the point to remember is 
that these extra categories do not enter under a quota and have no hope of 
claiming naturalization. I take it that it would be the feeling of the mover, 
and possibly of the douse generally when the debate is concluded,' that the 
position of Indians generally in America ought to be that they should have a 
recognised quota and that they should also have a hope of becoming naturalized 
American citizens. That in fact is the position which has now been accorded 
to the Chinese. One of the first acts of the President of the United States on 
returning from the Conferences at Cairo and Teheran w’as to assent to the Bill 
to repeal the Chinese Exclusion Acts and the effect of that has been to enable 
Chinese immigrants to the number, I think, of 105, to enter the United States 
annually and to admit persons of Chinese origin to citizenship iu the United 
States. I take it that if parity of treatment on these lines could be obtained 
for Indians, that is what opinion in this country would w'elcome -and I may say 
it is certainly the position which Government would like to see set up.

Now, at this point of the story it will perhaps be useful jj: I refer, with yoir 
permission, Sir, to 2 Bills which have already been put into the t%o segarate 
Houses of the American Legislature. About 2 months ago, if my memofy does- 
not fail me, a Senator Member of the Upper House, Senator Langer, put in a 
Bill in the Upper House the effect of which, if enacted, would be to give 
Indians who had been in the United States prior to 1924, that is to say, prior 
to tlie second Immigration Act, American citizenship. 1 think it will Be clear 
to the House that although this legislation, if enacted, would have the. effect 
of making Indians who had entered America beftft'e 1924 American citizens, the 
number of those Indians is of course dwindling from year to year and it would 
have no effect whatever on any Indians who had entered the United States after 
1924. Nor would it have any effect on any Indians who may wish to enter the- 
United States in future. In fact, it would only be very restricted and would 
help a certain number of persons who had already been in the country for many 
years. 1 think I shall probably be interpreting the feeling in this country 
correctly if I say that this is not what we here should like or wish. What 
Indian opinion—and I rnay say supported entirely by Government—would hope 
for is the enactment of a measure giving exactly the smme treatment to Indians 
as has already been accorded to China, that is to say, entry under a quota and 
the right to attain citizenship. The other Bill—we have just recently received 
notice of it— the other Bill has just been put in a few days ago in the Lower 
House, the House of Representatives, by Representative Emmanuel Celler, and 
the effect of that Bill would be to secure to Indians exactly the position which 
I have endeavoured before the House to outline. It must be remembered that—
I think I am correct in saying—in the American Legislature legislation has to 
be introduced by Private Members. It capnot be introduced by Government
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direct. It should not be assumed straight^otf that this JiiJl is goiug'to be carried 
into effect and that the very iact that it lias been introduced moans th.it the 
battle is won. It is also important that nothing should be said on this side
• of tlie sen, as J see it, which would “'be likely to make it, more difficult for the . 
.authorities, who 1 ought to tell the House arc very sympathetic, to secure the 
object which we all luiye in yiew. This fliill has been referred to Committee, 

■the Committee on Immigration an̂ l Naturalization. But in America, as every
where else, in everv country of the United Nations which is now at war, the 
legislative pressure is extremely heavy and it must not be assumed that because 
a Private Member has introduced this Bill, possibly in response to a good deal 
of publieity in the organs of public opinion in America* that everything is now- 
settled. If I may say so, I feel that the debate in this Mouse may have a very 
git'at influence on opinion not only here but in America in securing the ends 
which 1 think India as a whole lias in view. ‘ As the Honourable Member said, 
India has played a great part in this war. She has- not endured war so long as 

•China, but she'has fought in even wider theatres and she is fighting side by Bide 
with Americans, and I feel that an appeal of this kind is bound to go home if 
made with weight, gravity and sincerity and with the real feeling that we are 
asking for a gesture which would do a great deal to consolidate the Unit d 
Nations. 1 do not think, Sir, 1 have very much •more trt say, except that the 

•course of legislation and the future course of this question must be rendered 
smoother by our approach to the whole question. I do not mean by that that 
the approach should be completely dead. We should say what we want. It 
can he an approach which will win sympathy and not opposition. (Applcniie.)

Thk H onourable R ai B ahadur Sri NARAIN MAHTHA :* May we know, 
Sir, what is the quota allotted by America* to some other countries.

T he H onourable Sir OLAE CAROE: I cannot tell you straight off, Sir. I 
think it has always been varied. I can tell you that 100 is the smallest quota.

The H onourable Mr. P. N. SAPRU (United Provinres Southern: Non-
Muhammadan):^ Mr. President, I should like to congratulate both the mover 

•■of the Resolution and Sir Olaf Caroe on the weighty and statesmanlike speeches 
that they have made on this Resolution. The position in regard to Indian 

^emigration to the United States has been correctly and succinctly stated by the 
Honourable^ Mr. Motilal. Briefly the position is that before 1917 there Were 
no restrictions on Indian emigration. In 1923 the Supreme Court of the 
United States held in a well known ease that Indians could not become natur
alized subjects of the United States. We had legislation in 1924 the effect of 
which was to make it impossible for Indians to acquire citizenship rights in 
the United States. Air. President, the people of the United 
States are a great people. They have made very large contributions 
to the war effort,of the United Nations. It would not be incorrect to describe 
the United States as the leading country in the world. Most people would say 
that the future leadership of the'world is with the people of the United States. 
They are a generous people, they are a large-hearted people; and I am sure 
that the better sense of the people of the United States is against racial exclu
sions. When wre rend the speeches of their respected President, of the leading 
spokesmen of America, * President Roosevelt, Vice-President Wallace, Mr. 
Wendell Willkie, we feel that their leaders are capable of thinking in terms 
not merely of American citizenship but of world citizenship. Those speeches 
show that they have a world outlook. President Roosevelt talks? of the four 
freedoms not only for the# people of the United States but for the people of tiie

• entire world. We know as a matter of fact that during his presidency the 
Negroes have had a fair deal, that laws have been enacted which assure to them 
greater racial equality than they enjoyed before. Surely what has been conceded 
to China cannot with justice he denied by the people of the United States to 
the people of India.

The people of India too have made, as was admitted by Sir Olaf*. Caroe, 
heavy sacrifices in w’hat is supposed to be a fight for freedom and liberty and, 
therefore, if we are fighting a common fight it is necessary tHat we should be
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regarded as equal in status to people!? and othej races and nations, i do not 
think that there is any danger of o u t  migrating to the United States in such 
largo n urn hors .ms to change the racial composition or character of the United 
States. In (act, under the quota system we shall have a fixed quota and 1 
think that- the quota suggested, which is before the House of Representatives, 
i-i 100 per year. Now, it ifc not because we want to solve our population problem 
that we wish this ban on emigration to be removed'. It is because we, as 
representing u great Asiatic, race—a race which has a tradition and culture of 
which it may well be proud—desire the principle of racial equality to be estab
lished that we wish the U.S.A. emigration laws to be changed. W+? in our own- 
eountrv are endeavouring to build up a. society on a more equaiitariau basis. 
Surely, those who are fighting for freedom* and justice cannot deny that equality 
oi status to us which they claim for themselves in tlm c o u n t r y .  Let me just 
•explain what I mean. We welcomed with open arms the people of the United 
States in this country. There are no restrictions on their entry into this 
country. There are no restrictions on their following any profession or trade >r 
business they like in this country. They can acquire T>3ie rights of a 
British Indian subject, without any difficulty of course they have to comply 
with certain naturalization laws. Jf they comply with those naturalization 
laws they can heepme Indian subjects. Well, what we ask therefore is that 
the principle that we apply to them should also be applied to us. In other 
words, we are asking for reciprocal treatment. In fact, we find the leading 
statesmen of the United States saying that there should, be a new world, that" 
racial barriers should be broken down, that the problems of the world cannot 
be solved unless the people of the Western Hemisphere discover a new basis of 
relationship with the East. When I read that wonderful book of Mr. Wendell 
Willkie— 44One World” —T was struck with the breadth of view, the liberal out~ 
look which characterised him.

T he H onourable S ir MAHOMED USMAN (Leader of the House): May T. • 
interrupt the Honourable Member for a moment? T want to sav that t̂he 
Honourable Sir Olaf Caroe is accepting the Resolution. #

T he H onourable Mr. P. N. SAPRU: If I may say so, I have already 
acknowledged the statesmanlike speech which Sir Olaf Caroe has made. 411 
that I was attempting to say was to reinforce the arguments which he has used 
because I thought that an expression of opinion in this House migh^ strengthen 
his hands vis-a-vis the United States. Fortunately, there is no diffetence of^ 
opinion on this question between us and Government, and the Leader of the 
House will recognise that I have not said anything uncomplimentary about our 
American friends. I have been putting our case on grounds of justice. I am 
sure that as an Indian he is just as eager as we are that at all events the prin
ciple of. racial equality in this matter should be completely recognised.

I was referring to the great book of Mr. Wendell Willkie and I  wanted f.o- 
say that 1 was struck with his breadth of outlook. Now, I think it may be 
said of the present administration of President Roosevelt and Vice-President 
Wrallace and Mr. Cordell Hull that they too in their numerous speeches on 
the Atlantic. Charter and on other international subjects have spoken as if they 
were imbued with a real international ideal. If they are imbued with a real 
international idea, if they are thinking in terms of a new world what is the 
gesture that*they can make to the people of the East? Well the gesture that 
they can make to the people of this country—I am not thinking of Indian free
dom and all that, that is beside the point— at this ^moment the gesture that 
they can make to the people of India—the gesture which will show to the people 
of India that they believe in the principle of racial equality, which they had 
been preaching, which they have been emphasizing, that they believe in the 
policy of one world which they have been advocating—is by taking some con
crete step to demonstrate that there, in their own country, they are not going 
to follow a policy of racial exclusiveness, and I am sure that when an appeal 
is made to American- statesmen in that spirit it will be responded to by the 
people of th* United States. I know, Mr. Chairrrmn, that the constitution cf
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the United States is fundamentally dissimilar to the constitution of Great 
Britain. There you have the Presidential executive. The members of the 
administration are not members of , the legislature. Legislation is introduced 
there by private members. And we know Ihat in a democratic country legisla
tion is not an easy affair; it takes time for a Bill to get through the House of 
Representatives, then it has got to go t<S the Senate. The democratic process 
is at times a very slow process. We do not complain that the Bills have not 
become laws. It is a sign of the times that thoughtful Americans have begun 
to think that their immigration policies are all wrong. I wish that thoughtful 
Australians and thoughtful Canadians and thoughtful South Africans—South 
Africa is a court try which is a land of diehards, and I  am not quite sure about 
South Africa—I wish that thoughtful Australians and thoughtful Canadians 
would Also come to the same conclusion. If we can establish the principle of 
racial equality, we shall have achieved a very great deal.

Mr. Chairman, with these words, T would like to give to this Resolution mv 
very strong support. I think the Honourable Raja Govindlal has rendered o, 
'real public service by bringing this Resolution before the Council of State.

T he H on ou rab le  S ir  A. P. PATRO (Nominated Non-Official): Sir, the
Resolution having been accepted in terms, I do not see anyuse in speaking on 
it. But there is one point. Let the past be forgotten now. Let the dead 
bury the dead. It is no use raking up old wounds. It is no use reminding 
ourselves of the sad tale. Of late the attitude of America towards Indians has 
changed. Their past attitude had been based on an improper understanding of 
the people: their social and economic conditions and various other causes had 
led the Americans to think that Indians were not civilized people, and that 
there was no difference between Indians here and the Indians in their own 
country. But all that is past now. Light has dawned upon both countries.

* More and more both countries are seeing the great part which each is p la y in g  
in .the civilizing influence of the world. India has been contributing enough 
to show that she i& not an uncivilized country but has a civilization as ancient 
as the Himalayas.

Indians have always been cosmopolitan. India welcomes all nations. 
Nation after nation invaded the country; and yet they met with tolerance when
ever they'came and settled here. Americans came as exploiters; they were

• also welcomed here. If there is antagonism between Americans and others, it 
‘is due to competition and rivalry in obtaining the .best advantage from this 
country. Otherwise India has been tolerant; Tndia has been patient; India 
has been subjected to the exploitation of all the countries. Though everything 
has been taken away from this country, India has shown goodwill towards the 
exploiters. Now Americans have seen India’s fighting men; they have seen 
how brave andfcheroic they ars, and how they excel themselves in bravery in 
times of danger. They have seen that in the Desert, and they have seen it in 
the Far East. They have seen that Indians have fought side by side with them. 
They recognise their valour and the martial spirit which ftiey have shown. 
Two million Indians have voluntarily offered themselves to fight under the 
King’s banner, to fight in the King's name. Many more are coming forward 
to fight. India has contributed the best possible material which she had. All 
that has been contributed towards success in the war. Americans have seen 
all this, living side by side, fighting side by side; they have seen the quality 
of Indians. Therefore tljev should generously recognise this and should show 
that they are as sympathetic in deed as» they are in word.

What is the spirit prevailing in India today? Self-determination. The 
spirit of self-determination shows itself in every corner  ̂of the country today. 
When the Americans see this spirit prevailing in the country, they will make a 
generous gesture, a just gesture, towards India, in order that India may appre
ciate the goodwill of America towards her. What is going to happen after the 
-war no one can say. But it is certain that Britain and America are going to 
*>lay a great part in India/ in reconstructing it, in making India a new India
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altogether industrially and eoononJcallv. ^ ^m sure that if that is the ideal 
which the Atlantic Charter has indicated, surely Americans will agree to the 
Bills £hat are before them and bring about a condition gf things which will malce 
Indians equal citizens with Americans. ♦

The Resblution speaks of Indians resident in the United States today. I 
would make it much wider, and would apply it not only to resident Indians but 
-to Indians visiting the United Staflbs. When Americans comrf to India, we dp 
graft t them recognition. When Indians go to America, they should have that 
right of taking up American citizenship. This right should not be restricted 
to residents who have been there for a certain number of years. This is the 
qualification prescribed in some of the constitutions. What I suggest is that, 
irrespective of the period of residence, they should be recognised as citizens. I 
am sure the same goodwill will be shown towards India which India shows to
wards America,, and India Will show her gratitude to America.

The H on ou rab le  P andit HIRDAY NATH KUNZRU (United Provinces 
Northern: Non-Muhammadan): Mr. Chairman, my Honourable friend Mr. 
Motilal htfs drawn our attention to a very important subject this afternoon. It 
is a subject which has been a cause of great anxiety in India for about 20 years. 
Till about 1917, Indians could go to America freely, and, I believe, could also 
get naturalized there. But the judgment of the Supreme Court in 1923 came 
not merely as a great surprise but also as a great shock to Indian opinion. It 
was hard for us to believe that Americans, with their wide_ sympathies, had 
taken a step which cast an unnecessary slur on men of my race. Sir, things 
seem to have altered considerably since this war commenced. The United 
Nations, I hope, have come nearer one another than they were some time ago. 
Besides, President Roosfcvelt is the spflkeman today of the highest aspirations 
of the world. He speaks a language which men of every race* and colour can 
understand. His messages are meant not for people confined within certain 
artificial boundaries but for the human race as :i whole. Apart from this, there 
is, we understand, a new sympathy with, and n new understanding of, Tndia 
in Arrierica. We hope, therefore, that the Bill which has J)een introduced in 
the House of Representatives by Representative Emmanuel Teller will soon 
become law. It is however not possible to be sanguine on this point because 
similar Bills introduced in the past have failed to wip the approval of Congress. 
But if the Administration shows its sympathy with the new move, as we hope 
ttoat it will, we may be sure that the bar sinister which the Emigration Act of 
1917 and the Supreme Court's judgment of 1923 placed on Indians will ba 
removed.

Sir, during the Great War, the Amq^cans fought the Germans but, after the 
war, the Germans were allowed to emigrate to America and to get naturalized 
there. I shall perhaps not be wrong in saying that after the present war also 
Germans and Italians will be allowed to ent^r America and* become its perma
nent citizens. How can Indian's, then, who fought on the side of the Allies 
during the Great War and are now fighting with all their might and resources 
on the side of the United Nations be treated on a lower footing than the citizens 
of the enemy countries? The Americans seem to be conscious themselves of 
the anomaly of the present situation. It is because of this that the laws which 
excluded the Chinese have been abrogated. We hope that the same conscious
ness and the same desire to remove all avoidable causes of friction and bring 
all people together so that they might join hands after the war to restore peace 
to the world and infuse happiness into the lives of the people of all countries 
will impel" the Americans to take another step forward and to remove the 
stigma which has been undeservedly placed on my countrymen.

Sir, before I sit down 1 should like to address an inquiry to my Honourable 
friend Sir Olaf Caroe, who has on behalf of Government accepted the Honour
able Mr. Govindlars Resolution. I had no doubt in my mind, Sir, notwith
standing the differences between Government and ourselves, that Government 
would lend their support to the Resolution before us. I felt that 41s the Govern
ment of India have supported Indian aspirations in connection with their rights
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in British Dominions, similarly they woulcf support our just oause*~in r e je c t  
of our position as a ra<«? in America. I hope that an important effect of the 
forward step which we hope the United States of America will tajce will be to 
make the Dominions also revise their policies. T fear that the United States 
of America, in excluding Indians, followed in the foot-steps of the Dominions. 
•If the Americans now follow an enlightened policy, T trust that it will have 
an immediate and highly desirable repercussion on Dominion policy also in 
respect of Indian emigration. Sir, this is a subject to which we attach consi
derable importance. It is a subject to which Indian representatives have drawn 
the attention of people from other parts of the Empire in the various British 
Commonwealth Relations Conferences. I know, Sir, that it was suggested in 
the Conference held in Australia in 1938 that Indians should be placed on at 
least the same footing as Germans and Italians by being granted a quota so 
that the fear of the Dominion nationals that they might be swamped by an 
unlimited number* of Indian immigrants might be eradicated. There is no one 
in India who desires that the standard of living of the people either of the 
United States or of -the British Dominions should he lowered. We who are 
seeking to raise the standard of living of our own masses can be no party to «i 
policy which-would bring the people of the other countries down economically. 
No one need suppose fhat we would follow’ so selfish a policy as to allow the 
economic standards of the other countries to be lowered. We only ask that 
we should cease to be treated so to say as prohibited immigrants, we want thnt 
mir self-respect should be satisfied, tf that* is dqpe. the question  of num bers 
will cause no trouble. v
. Sir, I said that I wanted to address one question to my Honourable friend 
Sir Olaf Caroe. That question is this. I understand that Indians are not 
allowed to purchase land on the Pacific Coast. T should like to know whether 
my information is correct.

T he H onourable Sir OLAF CAROE: I cannot tell you I.am afraid. I have 
not gone into that question in detail.

T he H onourable Pandit HIRDAY NATH KUNZRU: Will you look into 
the matter? If Indians cannot buy land on the Pacific Coast simply because 
they cannot become permanent citizens of the United States------  f

T he H onourable Sir OLAF CAROE: I should imagine it is so because 
they cannot acquire citizenship. I cannot imagine that aliens in the United 
States are permitted to purchase land.

T he H onourable P andit HIRDAY^ftATH KUNZRU: If it is so, then the 
matter will right itself as soon as Indians are allowed to enter the United States 
and to acquire th  ̂ rights of citizenship. But if the exclusion * applies even to 
Indians who arrived in America Uefore 1Q17 and who are regarded as domiciled 
in America, then it is a matter to which the Government of India should pay 
immediate attention. *

Sir, with these words I give my hearty support to the Resolution and con
gratulate both my Honourable friend Air. Govindlal and Sir Olaf Caroe on their 
speeches and trust that Indians will soon cease to be debarred from becoming 
citizens of the Unitech States.

T ite H onourable R ai B ahadur L ala RAM SARAN DAS (Punjab: 
Non-Muhammadan): Sir, My honoured friend the Honourable Dr. Kunzru has 
not left much for me to saf. I fully endorse his views and I hope that this 
racial discrimination will disappear and the United States, the democratic 
country, will give the right of citizenship to Indians.

Tiik H onourable Mn. V. V. KALIKAR (Central Provinces: General)* Sir, 
this is a matter on which officials and non-officials in India agree unanimously 
aivi I take this opportunity of congratulating my Honourable friend Mr. G. S. 
Motilal and t̂ ie Secretary for External Affairs for holding common views on # 
this point. I do not want to refer to the unpleasant judgment of 1923 or to the 
Act of 1917. But T \yant to bring to the notice of Amerfcane one fact and that
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is the reception given to American soldiers, sailors and airmen by India. I think 
India has given them a grand reception. At lqast this fact must bring round 
the Americans to the view ihat the! stigma that is placed on India should *be 
removed at an early stage. I find also from press reports that important 
newspapers and journals in America are thinking that the stigma must be 
removed. The Congress has removed the stigma on the Chinese. I therefore 
feel that we Indians who have a culture and a tradition behind us are entitled 
to teil Americans that as we are fighting with them in upholding the cause 
of democracy we are entitled also to equal citizenship in America. I hope that 
the authorities in the United States will take into consideration the sacrifices 
that have been made by Indians and the reception that they have given to the 
American people who have recently come and stay-here. I have great pleasure 
in supporting the Resolution and I hope the Government of India will taker 
immediate steps through their Agent General in America to bring this matter 
to the notice of the authorities there.

The H on ou rab le  Mr. A. Z. M. REZAI KARIM (East Bengal: M«uham~
madan): Sir, this is a Resolution which need not be supporte4 by a very long 
speech. I have only intervened to convey to you and to this House the complete 
support of my Party to the Resolution of my friend the Honourable Mr. Govind- 
lal Motilal. As has been expressed by the Honourable Member who spoke on 
behalf of Government, it is the aspiration o f  the whole of India that the barrier 
between Americans and Indians should be removed as soon as possible. I  
further feel that as a result of the large number of Americans living in our 
country, more particularly in the war zones and the .war fronts in Arakan and 
Assam, in which they are completely merged with the people and work with 
them, a greater atmosphere of goodwill will prevail and I am sure that the 
American people will see that the barrier is removed and greater reciprocity 
between the two countries is established. *

Thf. H on ou rab le  Mr . G. S. MOTIIjAL : Sir I  am an optimist.
T am concerned more with the future than even with the present. It is 
the future that interests me more in this case. I have made an attempt 
and I hope I have been able to avoid reference to the past. The past we have 
left behind, and it is to a bright future that I wish to look forward. I am very 
hnppy to see that Government have made up their mind to accept this Resolu
tion. On this Resolution there are no two opinions, and with the 
whole-hearted support of every section of this House *vhen the 
Resolution goes to the authorities in the United States and to thS great 

American Democracy, they will I trust respond with every goodwill to this 
Resolution of this House. . ‘

 ̂ The H onourable Sir OLAF CAROE: Sir, there is only one thing which I  
think T might say. Sir Girja Shankar Bajpai, the Indian Agent General in 
America, has already taken, and has been taking for some considerable time,
with the full support of Government, such action as is possible to bring the
feeling o f  this country, which has now been endorsed by this House, to the 

jiotice of the State Department and the other authorities in the Unite<i;States 
and there is 110 doubt that his efforts are beginning to bear fruit. I have also 
no doubt, if I may say so without presumption, that the speeches in this House
S i n ?  I  r nVeynd .t0 th.e pi:oper (lnarter wil1 have their effect insecuring the end which we all have in view.

As regards the Resolution itself, I think there is no difficulty in Government 
accepting it, because Government would like to go even further than tb« 
Resolution. Tlie Resolution wants to take early steps to secure rights of 

. f j t l "  PT tf d °Ut ^  my Honourable friend, if the Reso-
future— —  ** Won,d ^ ve no rfghts of entry for the

O. S. MOWT.AI.: I „  prepared ^
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The Honourable the CHAIRMAN (The Honourable Mr. M. N. Dalai): 
Th(* question is that the following Resolution be adopted: —

“ This Council recommends to the Governor General in Council to  take early atepa to* 
Bedmre the right3 of citizenship for the Indians resident in the United States of America."

The Motion was adopted.
The H onourable the CHAIRMAN (Tfye Honourable Mr. M. N. Dalai) :

Haji Mohammed'Husain (who was not in his seat). .
T hl H onourable M r . P. N. SAPRU : It is rather improper for a Member 

^ to give notice of a Resolution and then to be absent. Some of us-
“ * would have liked to say something on this Resolution if it had been 

takoii up. Cau it be moved by any other Member?
T he H onourable the CHAIRMAN (The Honourable Mr. M. N. Dalai):

It cannot be moved by any other Member. Since the Honourable Member
has raised the issue I must say that it is the primary duty of Honourable 

Members to be present in their seats when they give notice of a Resolution. 
However, if theV are unable to attend due to, say, unforeseen circumstances, 
it is their duty to inform the House in time of their absence. Failure to do' 
so, in my opinion, amounts to a discourtesy to the House.

T he H onourable S ir DAVID DEVADOSS: It means a lot of inconvenience 
to Members.

T he H onourable the CHAIRMAN (The Honourable Mr. M. N-* Dalai):' 
Certainly.
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RESOLUTION BE EMPLOYMENT OF WOMEN IN COAL MINES.
Thf H onourable Mr. P. N. SAPRU (United Provinces Southern: Non-

Muhammadan): The Resolution that I desire to move runs as follows: —
“ This Council recommends to the Governor General in Council to cancel orders permitting: 

the employment of women in coal mines/'
The Department of Labour is presided over by Dr. Ambedkar, who is well 

known for his sympathies with labour and it was a real matter of pain to find 
that an International Convention to which India had agreed had been abrogated 
temporarily by executive notifications. Sir, women were prohibited from> 
working in mines in England as early as 1S42. The lead that was given by 
England was followed by other countries and an International Convention was 
adoptedcby tlie International Labour organisation in 1935. First the matter 
was taken up by the Geneva Labour Conference in 1929 and the Inter
national Convention was adopted by the I. L. O. in 1935. India was & 
signatory to this Convention. This Convention prohibits the employment of 
women in coal mines and my first point would be that International Conven
tions should be observed in letter and spirit unless it becomes for some reason 

or other impossible to do so. Sir, Britain claims to be fighting for the sanctity 
of treaties. She claims in the* name of treaty rights to support old treaties 
with the Indian States and yet when it comes to a Convention, which haa 
humanitarian reasons to support it, it forgets that Convention and follows* a> 
line divergent from that which the British Government itself accepted in 1935.

Sir, since 1923, even before the Convention of 1935 and the International* 
Labour Organisation meeting in 1929, the Indian Government has been gradual
ly following a policy of eliminating the employment of women in coal mines. 
I would, therefore, say that before you suspend a Convention you must? 
nt all events consult the organisations affected by the Convention. Now, from 
a speech which was delivered by Mr. Jamnadas Mehta in the other place it 
appears that he was consulted in regard to the temporary abrogation of the* 
rule which prohibits the employment of women in coal mines. The first 
notifications permitting the employment of women in coal mines appeared on the 
2nd and 18th of August 1943. They related only to the Central Pfcovinees and 
Berar but there were protests against those notifications. The protests were 
disregarded T5nd or the 24th November and 4th December permission to 
employ women in the coal mines of Bengal, Bihar and Orissa was granted. 
.Now. Sir from tli* speech which Mr. Jamnadas Mehta made in the oiher
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House it appears that he agreed toj the abrogation or to the suspension of this 
'Convention only on certain conditions and the main charge that he made 
against Government was that even those conditions had not been followed by 
the Government. Now, Sir, I do not think it is necessary for me to argue the 
case against the employment of women in coal mines. Work in coal mines is 
of a very very dangerous%iature and it lias been recognised that on humani- 
~tari>m grounds it is undesirable thiit women should be permitted to work in coal 
mine6. 1 do not think that the Honourable the Labour Secretary will take the 

, line that in principle the notifications are justifiable. The line that He will take 
is that necessity knows no law, that what they have done is an emergency 
measure and that war conditions had made it imperative for Government to 
permit the employment of woman labour in coal mines. I shall examine this 
plea of emergency a little closely.

Sir, first of all, let us visualise what would have happened if India . were 
England. Would it have been possible for any British Government, even in 
the name of the war effort, to permit the employment of women in coal mines? 

The wage-earners were not getting a fair deal, and there is a big coal strike in 
England and I would not have given Mr. Churchill's Government 24 hours if 
they had permitted the employment of women in coal mines. Labour would 
liave simply revolted against any such step.

What are the reasons for the present state of coal production? It is said 
that- coal production is very low, and that coal is necessary not only for strate
gic purposes but also for civilian consumption. Coal is an essential article 
which every one needs, and therefore you cannot see coal production reduced. 

What then are the reasons for lack of adequate labour in coal mines? The main 
Teason. and I would state that reason bluntly, is that conditions in the mining 
areas are unsatisfactory. The wages paid in the coal mines are somewhere in the 
neighbourhood of Rs. 10 per month. Now, Sir, if you compare the rate ol 
wages paid In these areas with the rate of wages prevailing in Jamshedpur, what 
is it that you find? You find that the average wage of a worker in Jai&shedpur 
is Rs. BO. Government say that itl addition to this Rs. 10, the workers get a 
dearness allowance of 50 pe?* cent. Well, assume that they get a dearness 
allowance of 50 per cent. That means, the wage that a worker in a 

<^al mine gets is somewhere in the neighbourhood of Rs. 15. The cost of living 
has gone up by 150 or 200,or 250 per cent. Therefore, the wages that the mine- 
owners*are paying to the workers in these areas have no relation to t&e prices. 
Those wages have no relation to the wages that workers in the iron and steel 
works at Jamshedpur get. That, I think, is the real reason for the shortage of 
labour in these coal mines.

It is said that in addition to these wages Government is giving the wage- 
eamers some grain concession. They are supplying wheat to the wage-eamers 
at th.-* rate of six £eers per rupee. Now, before the war you could get wheat 
in the market at 12 seers per rupee. The coal-owners may be supplying thfem 
-with wheat at this concessional price, but considering the cost of living and the 
increase therein, this concession is not of much value.

Then, Sir, it is said that Government has given attention to welfare work, 
$hat the workers in these areas have the benefit of welfare schemes. Now, 
there is a cess for this welfare work which varies from one anna to four annas. 
The number of workers is, I think, in the neighbourhood of two lakhs. If you 
work out the figures, you will find that the benefit ̂ which a worker gets out of 
ffchis welfare fund does not exceed Rs. 2 per month. The housing conditions 
are bad, and the sanitary conditions are bad. I  should like to know what 
Government has done for the housing and the sanitation and the education of 
these mine 'workers. I f conditions of labour in these coal mines had been 
attractive, it would not have been necessary for you to employ women. The 
real reason why employers are employing women is that they are not prepared 
#o provide satisfactory conditions for their workers.
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[Mr. P, N. Sapru.] '  - \
Now, Sir, the case of the Government is that there is a shortage of coal. 

AikI necessity knows no law. Why is there a shortage of coal? The mine- 
owners have no incentive to produce more coal than is necessary for making 
good protits. They have got an excess profits tax^o pay. They have got to 
bear high taxation. They only think in tferms of profits for themselves. In 
England, when an industry in war time is not producing enough, what happens 
is that- the State takes over that industry and directs how it shall be run. Why 
cannot that be done here? It cannot be done here because the mine-owners, 
or great many of them, are persons of British origin who believe in exploiting 
Indian labour for the benefit of British capitalism.

The unsatisfactory conditions prevailing in the mining areas are the real 
reason why there is a shortage of labour in the coal mines. Of course there 
are some other reasons also for the lack of adequate production in coal mines. 
There are some transport difficulties. There is lack of equipment, of machinery, 
and so on. But* the shortage of labour is principally due to the fact that the 
miner is not getting a fair deal- If the people in the neighbouring districts 
had felt that conditions of work were satisfactory in the coal mines, you would 
not have had this inadequacy of labour. And because the coal mine-owners 
have created these conditions by pursuing a selfish policy, it is not right, in the 
name of the war effort or in the name of the interests of the 
general population, to permit the employment of women, which Gov
ernment themselves have admitted is in principle absolutely wrong. If you 
want, for example, to improve the housing conditions of the mine workers 
you will have to spend a great deal of money. You have got about 2 lakhs 
of workers in these coal mining areas. If vou want to build a cottage for each 
of these workers, you will need about 2 lakfes of cottages. If you spend Rs. 600 
for each cottage—I do not know whether yon will be able to build a cottage in 
Its. 500; you may have to spend Rs. 1,T)00 for eacE; but even if you spend only 
Bs. 500 for each cottage,, you will require about Rs. 10 crores- If you want 
to provide sanitation for them, then just calculate the cost thereof. You will 
find that it will be in the neighbourhood of some crores. If you want to provide 
education for them, that too will cost money. The coal miners have neglected 
the provision of these amenities tor them in the past, and now when they 
are making large profits and wrhen they have no incentive to produce more coal 
than is absolutely necessary fdr filling their own pockets, they come to the 
Government and say, “ You must allow women to wrork in coal mines" and 
an obliging Government says, "Yes, we shall allow women to work in coal 
mines'\ I was reading the other day the third part^of the report of Professor 
Coupland on India. That distinguished Professor, who is the incarnation in 
the political worjd, so far as we are concerned, of Mephistopheles, nays that 
the aborigines should be a special responsibility, in a future independent 
India, of the British Government. In order to maintain an imperialist structure 
in this country he would like the British Government to retain responsibility 
for the aborigines. Most of these men and women are working in these ooal 
mines come from the class known as aborigines. I shoul<f like to know what 
this paternal Ma Bap Government is doing for these aborigines for which he 
wishes to claim a special responsibility. I should like to know how many 
Englishmen would like their daughters, their wives and their sisters to worK 
in coal mines. What is not good for the English people, what is not good for 
the Russian people, what is»not good for the people of the United States, is I  say, 
not good for the people of India. I think the Indian woman has a delicate 
constitution. She is not as well fed as her Western sister% She has not got 
the same stamina as her Western sister, and I should like this question to be 
looked at, not from the point of view of the profits that the coal owners may 
be making, i?ot from the point of view of the supposed advantages to the con
sumer, but* from the humanitarian point of view. I  think, Sir, that in fighting 
a big war, you must use clean methods and I  say that it is not a clean method 
to employ women even for increasing coal production in war time. It  is said, 
Sir, that men like women to work with them in coal mines, that husbands aw
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iealous and they would like their vives to go’  with them undei-gromd or to 
work in coal mines with them. I®thought that the Indian Penal Code was 
-based upon the theory that you must not encourage jealousy too much, it

■ owing to jealousy 1 -get suspicious jof m y wife and 1 actually kill her, then 
1 take it J will have to bear a penalty which even the best Advocate may not 
be able to save me from. Do Government exist to pander to the jealousies 
of people? 1 do not think, Sir, that that grossly exaggerated defence has any 
real merit. The fact of the matter is that men do not get a good wage. Ihere- 
fore, they sav, “ Let our wages be supplemented by wages which our wives 
also earn” . If you pay a man a good wage, he would like his wife or his

■ daughter to stay at home and look after his children. He would not like her 
to work in unhealthy surroundings. That is human nature. I venture to thinK 
that human nature is fundamentally the same in the East and the West.

T he Hoxoi'Raule the  CHAIRMAN (The H onourable Mr. M. v  DALAli). 
Mr. Sapru, will you please bring your remarks to a close? ^ our tim e is up.

T he H o n o u r a b l e  M r .  P. N. SAPRU: Sir, I shall just close my remarks and 
I  would say that there is not much force in the argument that by allowing women 
to work temporarily in coal mines Government have established the principle 
of equal pay for equal work. It is said that Government are paying equal pay 
to women workers* Well, the fact of the matter is that this equal pay repre- 

: sent** cnly about ft annas per day. Of course there is some dearness allowance 
and so on* In these days you • expect men and women to work under dangerous 
conditions far 6 annas. Things like this ar6 only possible, in a country like 
India. •

It is a matter of real sorrow to me that Dr. Ambedkar who has been in his 
•day a good champion of labour should have made himself responsible for a 
policy which can only be characterised as absolutely inhuman and indefensible. 

;Sir, as I feel strongly on this question, as 1 hold certain strong convictions in 
regard to how labour should be treated, 1 have felt it my duty to place this 
•question before the House. #

Thb H onourable Mr. H. G. PRIOK (Labour Secretary): Sir, I ieel sure 
that not only the Honourable Dr. Ambedkar but every Member of the Govern
ment of India shares possibly not the violent pain but certainly a very consi
derable amount of pain with Mr. Sapru in the necessity that has* forced us to 
cancel the prohibition on the employment of women underground ni mines. 
Mr. Sapru has to some extent anticipated—and I do not think It was difficult 
for him to anticipate—what I was going to say. I know he did not think that 
I  should stand here and say that the Government of India was delighted that 
they had broken an International Convention to which they had freely agreed. 
Now, Sir, that Convention is quite definite. It does quite definitely say that 
no female whatever her age shall be employod on underground work in any 
mine. That is the policy of the Government of India and it is a policy which 
the Government of India hope at the earliest possible date to reintroduce. Now, 
Sir, why has it been necessary for us to go against our declared policy? Thai 
is a question that I have got to answer and I have first possibly got to deal 
with the International Labour constitutional point. 16 there any power under 
the Convention that gives authority to Government to revoke their*consent? 

"There is such authority to revoke after notice, but we did not use it̂  We have 
relied on force majeure. That is an accepted principle I think of International 
Law that force majeure enables you to do otherwise than you have said you 
would. Therefore I have got to try and show to you that that force majeure 
existed. Now, I do not think that there is anybody here who will deny that 
towards the end of last year and even at an earlier date when we removed 
the prohibition in the case of the Central Provinces there was a serious shortage 
of coal in India. That shortage existed. That shortage was causing to- every- 

'body great hardship. Industries were not getting sufficient coal. The wage- 
earner was being Btopped from employment because there was no coal to keep 
the industries going. That was the situation whieh we had to meet. What 
were the methods in which we could meet it? Mr. Sapru has talked on the 

•question of the conditions of work in coal mines* He has referred to the lack
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[Mr. H. C. Prior.] # .
of education. There i6 a lack of education in- the coal mines. But would it 
have been possible for U6 to remedy that defect quick enough to get the coal 
to keep the industries going? He has referred to lack of medical facilities, 
lack of sanitation and other similar lack  ̂ in welfare. But he has not referred 
to the quite considerable number of instances in which those matters have 
been looked after by individual collieries, and that have been looked after 

.effectually. I have been round to coal-fields; I have seen recently opened one
• of the finest hospitals that 1 have seen in India. I have seen schools. I do 
not know whether the children were brought because I was coming but they 
were there. There is a certain amount of effort being made by certain individual

• collieries and individual coal companies. But I agree with Mr. Sapru that tha$ 
is not enough. The Government of India do not accept that as being enough

.and that is the reason why they have recently passed their Welfare Ordinance, 
that is the reason why they have now decided to take very seriously the res
ponsibility that is on them under the Constitution not only for the safety of 
workers in mines, and I think everybody \fUl agree that in that respect the 
Government of India have not been backward and I would ask the House to 
recognise in particular the great debt that Indian miners owe t<5 the Inspectors 
<of Mines—as that inspsctor, etc., is as good as in any country in the world. 
■But we want to go further now. Our responsibility is not only for the safety 

_*-of labour in mines, but for the safety and welfare of labour in mines and w© 
fully intend to take up that responsibility for welfare and to s ^  that it is as 
properly exercised as the responsibility for safety has been, nut exercising 
that responsibility in regard to wellitre, as in regard to education, would not 
/have given us the coal that we immediately required. We had to consider 
what method would have given us that coal and given it quickly. One method 
which of course everyone thinks of—is increase of wages. Pay more, they Sfty 
you get more labour and you get more coal. Mr.. Sapru has referred to 6-anna 

“wage. I am not quite sure where he got his figure from—6 annas daily wage. 
As far as I cap see, taking the average of the pre-war wage—our statistics, 
as I said the other day, are not good, but we have to make what we can of

.them—the pre-war wage was something like 9 annas a day.
T he H onourable M e . P. N. SAPRU : Rs. 10 per m onth.
T he H onourable M r . H . C. PRIOR: That depends on the number of days

he works. Nine annas per day was the average.
T he H onourable M r . P. N, SAPRU: Rs. 10 a month would give you 5 or 

annas.
T he H onourable M r . H . C. PRIOR: Nine<annas. Our information is that 

the average work was between A\ to 5 days a week. Left, us take it at 4J days 
..a week.

T he H onourable S ir SHANTIDAS ASKURAN (Bopibay: Non-Muham- 
onadan): It comes to Rs. 10 a month.

T he H onourable M r . H . C. PRIOR: In addition to  that w e have got to 
r e c k o n  on the dearness allow ance to which M r. Sapru referred.

T he H onourable P andit HIRDAY NATH KUNZRU (United Provinces 
“Norther^: *Non-Muhammad an): What are the present daily wages?

T he H onourable M r . H . C- PRIOR: '1 was coming to that. As probably 
the Houto is aware, the wages of miners in coal fields are paid per tub raised.

They are piece rates. ,It is difficult to 6ay exactly what an individual miner 
earns, because they earn very different figures. According to an enquiry made 

.as far back as 1929 differences in the number of tubs varying from an average 
o f one tub per man per day or a little more to five tubs per man per day. 
Difference in the number of tubs raised means a very distinct difference in the 

-daily wage—the less energetic miner earns less. But now taking 9 annas 
per day as a pre-war wage, we have got an average increase of 50 per cent, 
over and above that which brings it to 18$ annas. Then in addition to that 
you have got the grain concession. Grain concession is in accordance with the
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agreement which is dow known as the Dhanbad Agreement. JL>r. Ambedkar 
w ent down to  Dhanbad. He met the owners; met the .Labour leaders, and- 
arrived at an agreement to increase tiie dearness allowance up to 5U per cent, 
and to give a very considerable gram concession of six seers ior a worker plu$ 
the requisite amount for his iamiiy at a concession rate of six seers for a rupee.  ̂ * 
I agree that the concession rale ij, u c ' a pre-war rate but it does amount to a 
fainy considerable tigure in addition 1a the cash wage and dearness allowance 
ana according to our calculations at the moment the all-in wage of a man . 
in the coal-fields may be m the neighbourhood of lis. 21 and Rs. 25 per month 
for five days a week. ^

Well, Sir, we can raise wages; we can continue to raise wages, but unless 
we have consumer goods available for purchase—is the money actually going . 
to bring us more labour? That is a matter which one has to consider, and it 
is a matter on which there is doubt- We are sure that the miner is worthy of 
his hire; we are sure that he has got to get a wage that he deserves but we 
are not .so sure that when consumer goods are not available an increase in the  ̂
wage will necessarily result in an increase in coal and coal was what we needed. - 
It was the necessity for coal, force majeure, that was driving us forward.

Now, Sir, there might possibly be another suggestion as to how we might. 
have got the necessary labour force. You might suggest that India is a large 
country with a large population, writh people able to bring in a large amount 
of labour from outside to work in the mines. Well, Sir, that is a possibility.
It is a possibility which we are investigating, but we cannot bring in labour, 
from outside until we have got somewhere to put them, somewhere to house 
them. If you bring in a large number of labour—and the number of women* 
now working underground is in the neighbourhood of 10,000—you cannot 
just dump them down in the coal-fields without any arrangement. Tf you didL 
the probability would be that we should have disease, because we cannot at 
once provide the necessary sanitation. AVe are however now doing that. We 
now have, I think, about 8,000 imported labour in the coal-fields. "They are 
working on surface, doing other jobs of that nature. Our target at the 
moment is 10,000. It means in every case that we have got toJbuild the neces
sary housing for them. It means we have got to provide the necessary sanita
tion. It all takes time. Again it they are to work underground in mines they 
have to be trained. That too takes time. Well, now, regrettable as it may 
be, women, who ŵ ere after all only finally removed in 1037 ifom working 
underground, did know something about conditions underground and work 
underground. I say “ regrettable as it may be”  but they did. They were ready 
to go there. They were ready to work there with their families, with their men < 
folk and they ŵ ere ready to work'there immediately. Was not that a sufficient. 
force majeure necessitating the removal of that prohibition?

The H onourable Mr. HOSSAIN IMAM (Bihar and Orissa: Muhamma
dan): What was the number before the prohibition, Sir, of women labourers?

T he H onourable M r . H . C. PRIOR: The number o f women em ployed  
underground before prohibition was none. If you want the number employed' 
on the surface or, in open work, in quarries, in whioh they  still were perm itted 
to work, it was in the Bengal and Bihar coal-fields in 1042, 7,300, in quarries 
and the total number employed on the surface at the time was about 20,000" 
but they were not employed underground.

Well, Sir, I have sought to establish that there was force majeure, I ask 
you to think of the position that we were in last October and November. Coal' 
was then in short supply. However much you may think that the condi
tions of labour in the coal-mines were not satisfactory and blame us for that 
you cannot by merely saying that there was no force majeure forcing us to 
take such action as was immediately necessary to raise more coal. I think,
Sir, that there was no doubt that that force majeure was present. Coal was 
in short supply; coal was necessary for the country, for the industries of "the 
country and for everybody in the country and it was necessary for Government
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to take the steps aecosfjary fo$ im m ediate raising o i the coa l, and there was 
nb other immediate step. t

Now, Sir, 1 do not want to end like thkt. 1 do not want to end by saying 
that force rnajeure waB present, that it was# necessary ior us to take this action.
1 want to ena very differently, i  want, to (tend by referring to what I  have said 
in the beginning: that it is the intention *>i Government to re-impose the} ban. 
on the employment of women as soon as coal conditions enable them to do b o .
I want to end by assuring that it is the intention of the Labour Department 
to see that conditions in coal mines do not remain*what they are at present;, 
and I want to end by saying that we have not passed the Welfare Ordinance 
merely for the sake of passing an Ordinance but because we want to promote 
the general welfare of labour employed in the coal-mines^ in India and make 
them a credit to the country. .

The H o n o u ra b le  Mat. P. N. SAPRU: Mr. Chairman, the Honourable Mr. 
Prior admitted that tlvere was an International Convention of which there had 
been a breach ar.d the main defence that ho pul forward wa& that of absolute 
necessity—jorce majture. Now, the point that 1 would like to stress is that- 
India is a land of 400 million and in these coal-mines you have only 10,000* 
women employed. Now, is it seriously the contention of Government that they 
could not even get 10,000 men in place of 10,000 women they are employing 
in these coal-mines? We know as a matter of fact that we are getting any 
number of men for our army, for the Civil Pioneer Corps, for our transport, 
services, and for other services connected with the war; and we are getting; 
these men, as Mr. Churchill goes on stressing almost every day, on a voluntary 
basis. Why is it that you cannot get even 10,000 men—you need only 10,000 
persons—why is it that you cannot get even 10,060 men for these coal minesP 
Surely conditions in these coal mines must be very bad. That is the answer* 
that suggests itself to one’s mind. The Honourable Mr. Prior has told us that 
if we were to get labour from distant places we should have to build houses for 
them and we should have to make sanitary arrangements for them.

T he H onourable Mr. H. C. PRIOR: May I point out that I was not refer
ring to the difficulty of constructing the houses but to the tim e which it would' 
take before we could m ake them  available?

T he H onourable M r . P. N. SAPRU: The Army has had to contend against 
that difficulty, and that difficulty has not prevented the Army from expanding, 
itself. In a very short time you have been able to build houses in centres where 
you felt it was necessary for you to build those houses. You have been able- 
to provide for the sanitation of those areas also. One has only to go through 
New Delhi to find that New Delhi today is a changed place- I f  there was not. 
that feeling that it really does not matter if women who were used to working 
underground in n înes at one tipie are allowed to work again for some time, 
the whole attitude of Government would be different. I do not accept the 
view that it was impossible for Government to get 10,000 men who were needed" 
for working these coal mines satisfactorily. You have been able to provide 
accommodation for nearly 25 lakhs of people. Do you really suggest that you 
could not provide accommodation for 10,000 more persons? As a matter 
of fact, I think the real explanation is that the coal mine-owners do not want 
to pay good w*ages and do not wish to spend any money on housing or sanita
tion. They think that it is their God-given right to exploit Indian labour hr 
any waŷ  they like: only Indian capitalists must not share in that exploitation.
I have no soft corner for the Indian capitalist------

T he H onourable S ir  SHANTTDAS ASKURAN: Nobody has.
The H onourable M r . P. N. SAPRU: ------but I would like equal treatment

for them.
T he H onourable S ir MAHOMED USMAN (Leader of the House): May I  

know how long the Honourable Member is likely to take, because His Excellency 
the Commander-in-Chief would like to make a statement to the House?
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T u b  H o n o u b a b l e  t u b  CHAIRMAN ^Tlie Honourable Mr. M. N. Dalai): I
may inform the Honourable Mr. b ipru that it is the wish oi some Honourable
Members* to attend a meeting of the Empire Parliamentary Association.

T h e  H o n o u r a b l e  M r . P. N- S-^PliU : 1 shall not take any more time. I  
could have -answered all the points,^but 1 shall say this, that I urn not satisfied 
with the answer. 1 know that it % a temporary ban; but whether it is tem
porary or permanent, the question raised by me is one of principle, and I am 
not satisfied with the answer- Therefore i  shall not be prepared to withdraw
my* Resolution; 1 must press it to a division.

The H onourable Mr. H. C. PRIOR: 1 have only one remark to make, Sir. 
The Honourable Mr. Sapru said that the Government of India felt that it did 
not matter. I repudiate that. They do not feel that it does not matter; they 
do feel that it matters very much. .

The H onourable the CHAIRMAN (The Honourable Mr. M. N. DALAL): 
llesolution moved that : —

“ This Council recommend* to the Governor General in Council to cancel orders permitting 
the employment of women in coal mines.” ’ «

The Council divided.
A Y E S — 12. .

Ayyanear, Hon. Sir N. Gopalaswami.
Buta Singh, Hon. Sir.
Chetti'ar, Hon. Mr. Chidambaram.
Hossain Imam, Hon. Mr.
Kalikar, Hon. Mr. V. V.
Kunzru, Hon. Pandit Hirday Nath.

NOES—21.
Banerjee, Hon. Mr. R. N. » Jones, Hon. Mr. C. E.
Caroe, Hon. Sir Olaf. Khurshid Ali Khan, Hon. Nawabzada.

L»l, Hon. Mr. Shavax A. .
Mahomed Usman, Hon. Sir.
Menon, Hon. Sir Ramunni.
M ukherjee, Hon. Sir. Satya Charin.

Pillai, Hon. Mr.' N. R.
Prior. Hon. Mr. H. C. .
Roy, Hon. Sir Satyendra Nath, 
fiobha Singh, Hon. Sardar Bahadur.
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Mahtha, Hon. Rai Rai Bahadur Sri Narain. 
Motilal, Hon. Mr. G. S.
Patro, Hon. Sir. A. P.
Ram Saran Das, Hon. Rai Bahadur Lala. 
Ray Chaudhury, Hon. Mr. Kutnarsankar. 
Sapru, Hon. Mr. P. N.

Charanjit Singh, Hon. Raja. 
Commander-in-Chief,, His Excellency the. 
Conran-Smith, Hon. Mr. E.
Das, fron. Mr. Mahendra Lai.
Das, Hon. Rai Bahadur Satyendra Kumar. 
Devadoss, Hon. Sir David.
Ghosal. Hon. Sir Josna.
Hissamuddin Bahadur, Hon. Lt.-Col. Sir. 
Jogendra Singh, Hon. Sir. -

The Motion was negatived.

STATEMENT BY HIS EXCELLENCY THE COMMANDER-IN-CHIEF.
His E xcellency the  COMMANDER-IN-CHIEF: Sir, as the House is being 

adjourned for some days, I thought Honourable Members might be interested 
to Hear from me *bout the general situation which has developed in the central 
sector of the Burma front, some details of which are being announced in today’s 
communique from Sbuth East Asia Command. . •

I therefore wish, Sir, with your permission to make a Irief statement about 
the situation on the frontier where Manipur state borders Burma.

Honourable Members will recall that in a broadcast to India on December 
18th last, I said that the Japanese realised very well the importance of India 

to the Allied cause—and that they were likely to do all they could to interfere 
with our war effort- At the same time I warned the country that as the Allied 
pressure on them increased, the Japanese would probably become more reckless 
in their attempts to throw us off our balance by raids and attacks designed to 
alarm and confuse us. I repeated this warning ip the statement I recently 
hud on the table of this House in answer to a question by the Honourable 
Raja Yuveraj Dutta Singh on the general war situation and the achievements 
of Indian troops. ,

The bold, well executed, but over-confident counter offensive made by the 
enemy against the flank and rear of our Seventh division .in Arakan last month 
was the first example of this expected reaction on his part. We have for some 
time been expecting a similar reaction further to the North. This has now 

-developed in the jungle-covered mountain tracts where the state of Manipur



kan front, the Japanese are trying 
enemy is taking the offensive in 

e no continuous line of defence is 
ive been laboriously building roads

[His Excellency the Commaijder-in-Chief.] 
borders Burma. Foiled at considerable cost* to themselves, in their bold effort 
to relieve our pressure on them on the Ars t 
the same tactics in the Manipur area. Th ’ 
that very rugged and difficult country whe 
possible. During the la6t two years we hli 
through this wild region to enable us to jnaintain enough troops to deal with
the enemy forces which have beefi concentrating on the Chindwin river. The
Japanese have now sent out raiding columns of considerable strength in an 
attempt to carry out their usual policy of forcing our forward troops to withdraw 
by cutting their supply lines.

We have always realised that there was nothing to stop the enemy sending 
raiding columns into these sparsely inhabited mountain tracts if he wanted to 
do bo. Tt has always been open to the Japanese thus to cross 
our frontier and so to carry out a token invasion of India. Compared 
with us, however, the enemy have a very different problem to face 
in this sort of venture. The Wingate expedition of last year into the *’ 
heart of Burma was made possible, largely by our superiority in the air which 
made it independent of supply by land. Allied air superiority, as Honourable 
Members are well aware, has not only been maintained but is to-day far greater 
than it was a year ago. In consequence, troops of the Fourteenth Army are 
again at this very moment operating far in the interior of Burma. Such air 
support for independent columns is not available, to our enemies owing to Jiheir 
relative weakness in air forces. It seemB, therefore, that if 'they wish to use 
these tactics to create diversions, they must rely on relatively short range 
operations, relying on the well known capacity of Japanese tr6ops to exist on 
very small rations, plus what they can loot from sparsely distributed local 
inhabitants.

As War Member and C.-in-C. India, I am naturally in the closest daily 
touch with the Supreme Allied Commander regarding the situation on our 
frontier. I .can ^sure the House that 1 am satisfied that the quality oi our 
men and the strength we have at our disposal should enable us to deal in due 
course with this latest Japanese counter-stroke. There is no need, therefore, 
,to be unduly concerned about the fact that enemy columns are advancing across 
a line on the map which represents the frontier of India in this wild and 
thinly populated region. No real threat can materialise, unless and until the 
Japanese manage to penetrate to points whence they could attack our rail and 
river communications or our airfields in Assam- To do this they must cross 
great distances of high mountain and dense forest. Lacking means of protec
tion and supply from the air, the enemy cannot hope to maintain such penetra
tion without either destroying or forcing back our troops. These troops are well 
acquainted with tHis most intricate country and trained to fight in it and I know 
that their fighting spfrit is at its highest.

I am in no doubt myself as to the ultimate result of the fighting now 
beginning in this part of the front, though It may take time before the situation 
is f in a l ly  cleared up to the satisfaction of our commanders.

The Council then adjourned till Eleven of the Clock on Monday the 27th 
March, 1944. •
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